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leaders. Booklets containing profiles of these leaders, prepared by the
Library and Reference, Research, Documentation and Information Service
(LARRDIS) of the Lok Sabha Secretariat are brought out on the
occasion.

The birth anniversaries of the following leaders were celebrated
during the period from 1 April to 30 June 2007:

Dr. B.R. Ambedkar: On the occasion of the birth anniversary of Dr.
B.R. Ambedkar, a function was held on 14 April 2007. The Prime
Minister, Dr. Manmohan Singh; the Leader of Opposition in Lok Sabha,
Shri L.K. Advani; the Minister of Home Affairs, Shri Shivraj V. Patil; the
Minister of Power, Shri Sushilkumar Shinde; the Minister of Tribal
Affairs, Shri P.R. Kyndiah; the Minister of State in the Ministry of
Personnel, Public Grievances & Pensions and Minister of State in the
Ministry of Parliamentary Affairs, Shri Suresh Pachauri; members of
Parliament; and former members of Parliament and other dignitaries
paid floral tributes.

Pandit Motilal Nehru: On the occasion of the birth anniversary of
Pandit Motilal Nehru, a function was held on 6 May 2007. The Prime
Minister, Dr. Manmohan Singh; the Chairperson of United Progressive
Alliance, Smt. Sonia Gandhi; the Minister of Law and Justice, Shri H.R.
Bhardwaj; the Minister of Parliamentary Affairs and Minister of Information
& Broadcasting, Shri Priyaranjan Dasmunsi; the Minister of State in the
Ministry of Personnel, Public Grievances & Pensions and Minister of
State in the Ministry of Parliamentary Affairs, Shri Suresh Pachauri;
members of Parliament; and former members of Parliament and other
dignitaries paid floral tributes.

Gurudev Rabindranath Tagore: On the occasion of the birth anniversary
of Gurudev Rabindranath Tagore, a function was held on 9 May 2007.
The Prime Minister of India, Dr. Manmohan Singh; the Chairperson of
United Progressive Alliance, Smt. Sonia Gandhi; the Minister of Law
and Justice, Shri H.R. Bhardwaj; the Minister of Parliamentary Affairs
and Minister of Information & Broadcasting, Shri Priyaranjan Dasmunsi;
the Minister of State in the Ministry of Personnel, Public Grievances &
Pensions and Minister of State in the Ministry of Parliamentary Affairs,
Shri Suresh Pachauri; members of Parliament; and former members of
Parliament and other dignitaries paid floral tributes.

Swatantryaveer Vinayak Damodar Savarkar: On the occasion of the
birth anniversary of Swatantryaveer Vinayak Damodar Savarkar, a
function was held on 28 May 2007. The Leader of Opposition in Lok
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Sabha, Shri L.K. Advani; the Leader of Opposition in Rajya Sabha,
Shri Jaswant Singh; members of Parliament: and former members of
Parliament and other dignitaries paid floral tributes.

EXCHANGE OF PARLIAMENTARY DELEGATIONS
Foreign Parliamentary Delegation Visiting India

Cuba: A 4-member Cuban Parliamentary Delegation led by
Mr. Jaime Crombet Hernandez Banquero, Vice-President of National
Assembly of People’s Power of Cuba visited India from 5 to 10 May
2007.

On 7 May 2007, the Delegation called on the Speaker, Lok Sabha,
Shri Somnath Chatterjee. The Deputy Speaker, Lok Sabha, Sardar
Charnjit Singh Atwal hosted a banquet in honour of the Delegation the
same evening.

On 8 May 2007, the Delegation had a luncheon meeting with the
India-Cuban Parliamentary Friendship Group headed by Dr. Karan Singh
Yadav, MP and President of the Group. On the same day, the
Delegation called on the then Vice-President and Chairman, Rajya
Sabha, Shri Bhairon Singh Shekhawat and the Minister of State in the
Ministry of External Affairs, Shri Anand Sharma.

Besides Delhi, the Delegation visited Agra.

Meeting of Parliamentary Friendship Groups

India-Vietnam: A meeting of India-Vietnam Parliamentary Friendship
Group headed by Shri N. Janardhana Reddy, MP and President of the
Group with Mr. Vu Mao, Chairman of the External Affairs Committee,
National Assembly of Vietnam was held on 8 May 2007.

BUREAU OF PARLIAMENTARY STUDIES AND TRAINING

During the period 1 April to 30 June 2007, the Bureau of Parliamentary
Studies and Training organised the following courses/programmes:

Lecture Series for Members: As part of the Lecture Series for
Members of Parliament, which was started during the Fifth Session of
the Fourteenth Lok Sabha, the following lectures were organized:

() Lecture on “Perspectives on the 1857 Uprising” by Prof.
Ifan Habib, Head of the Department of History (Retd.), Aligarh
Muslim University, was held on 9 ng 2007; and

(i) Lecture on “Crises in the Indian Agriculture” by Prof. M.S
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Swaminathan, Member of Parliament, was held on 17 May
2007.

Training Classes: Training Classes in Hindi for non-Hindi speaking
members of Lok Sabha were organised from 26 April to 22 May 2007.

Study Visits: During the period the following Study Visits were
organized by the Bureau: (i) Study Visit by 26-member Delegation from
the National Defence College, Greece on 3 May 2007; (ii) Study Visit
by 9-member Parliamentary Delegation from Vietnam, from 5 to 9 May
2007; (iii) Study Visit by 24-member Delegation from the Nigerian War
College on 7 May 2007; (iv) Study Visit by the Minister of State for
Parliamentary Affairs, United Republic of Tanzania, from 14 to 21 May
2007; and (v) Study Visit by Mr. David French, Chief Executive of the
Westminster Foundation of. Democracy, on 30 May 2007.

Besides, five other Study Visits were conducted for the benefit of
students, officials of various schools/colleges/organizations. A total of
114 participants attended these visits.

Appreciation Courses: During the period, Appreciation Courses in
Parliamentary Processes and Procedure were organised for:
(i) Probationers of various Central Accounts and Finance Services from
23 to 27 April 2007; and (ii) Probationers of Indian Administrative
Service from 14 to 18 May 2007.

Training Programmes/Courses: The Bureau also organized (i) Training
Programme for the Officials of Lok Sabha, Rajya Sabha and State
Legislature Secretariats working in the Financial Committees from 14 to
18 May 2007; (ii) Training Programme on Noting, Drafting and Office
Procedure for the Executive Assistants and Senior Assistants of Lok
Sabha Secretariat from 11 to 14 June 2007; (iii) Computer Training
Programme for the Officers of Editorial and Translation Service from
4 to 8 June 2007; (iv) Computer Training Programme for the Officers
and Staff of the Committee Branches of Lok Sabha Secretariat from
4 to 8 June 2007; and (v) Computer Training Programme for the Officers
of Editorial and Translation Service, Officers and Staff of the Committee
Branches, Lok Sabha Secretariat from 11 to 15 June 2007.



PRIVILEGE ISSUES

LOK SABHA

During the period (1 April to 30 June 2007), one sitting of the
Committee of Privileges was held on 11 April 2007. The Committee
() considered and adopted the draft Report on the question of
privilege given by Shri D.P. Yadav, MP against the District Magistrate,
Superintendent of Police and Dy. Superintendent of Police, Madhubani,
Bihar for allegedly detaining him without genuine grounds; (ii) held
discussion on parliamentary privileges, codification and other related
matters; and (iii) considered the matter regarding request from Courts
and investigating agencies for documents pertaining to proceedings of
the House/Committee and documents in the custody of the Secretary-
General, Lok Sabha for production in courts of Law for investigating

purposes.
No meeting of Committee on Ethics was held during the period.

Committee to Inquire into Misconduct of
Members of Lok Sabha

On 26 April 2007 and 16 May 2007, the Speaker, Lok Sabha made
observations regarding (i) Misconduct of a Member and (ji) formation of
the Committee to Inquire into Misconduct of Members of Lok Sabha,
respectively.

On 26 April 2007, the Speaker, Lok Sabha made the following
observation regarding arrest of Shri Babubhai K. Katara, MP under
various sections of the Indian Penal Code and the Passport Act:—

“Honourable members, on 18 April 2007, a communication was
received in my office from the Deputy Commissioner of
Police, Indira Gandhi International Airport Unit intimating about
the arrest of Shri Babubhai K. Katara, MP, under various
sections of the Indian Penal Code and the Passport Act. The
Member concerned is now under police custody.

| discussed the matter with the honourable Leaders of different
parties yesterday, and it was unanimously agreed that the
House should not only express its concern but should also
condemn the commission of the alleged offence by the
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Member of this august House. Accordingly, on behalf of the
House and on my behalf, | strongly disapprove the conduct of
the Member and condemn the same.

| wish to state that the House is distressed and expresses its
firm determination to take all necessary action, so that the
dignity of the House is not tarnished.

Considering the gravity of the situation, | propose to hold a
meeting of the honourable Leaders of different parties in the
House, so that a course of action can be decided upon as to
how such matters may be dealt with in future so that the
prestige of this great institution is upheld.

In these circumstances, | request Shri Katara not to attend
the sittings of the House till the matter has been deliberated
upon by the Leaders and a decision is taken.”

On 16 May 2007, the Speaker made the following observation

regarding constitution of a Committee to Inquire into Misconduct of
Members of Lok Sabha:~

“Honourable members may recall that on 26 April 2007, | had
requested Shri Babubhai K. Katara, MP not to attend the
sittings of the House till the matter against him under various
sections of the Indian Penal Code and the Passport Act had
been deliberated upon by the Leaders and a decision taken in
that regard. | had also observed that considering the gravity of
the situation, | would hold a meeting of the honourable
Leaders so that a course of action can be decided upon as to
how such matters may be dealt with in future so that the
prestige of this great institution is upheld.

| held a meeting with the honourable Leaders of different
parties on 15 May 2007 to deliberate upon the matter. | am
thankful to all the honourable Leaders for their very valuable
suggestions in the matter. Honourable Leaders were unanimously
of the view that a Committee of Members of Lok Sabha may
be constituted to inquire into instances of misconduct including
misuse of their privileges and facilities by members of the Lok
Sabha.

| have, accordingly, decided to constitute a Committee consisting
of the following members:

1. Shri V. Kishore Chandra S. Deo-Chairman

2. Shri Gurudas Dasgupta

3. Shri Anant Gangaram Geete

4. Shri C. Kuppusami
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Prof. Vijay Kumar Malhotra
Shri Shriniwas Patil

Shri Mohammad Salim

Shri Braja Kishore Tripathy
Shri Rajesh Verma

10. Shri Devendra Prasad Yadav
11. Prof. Ram Gopal Yadav

The Committee will inquire into cases of misconduct of
Members of Lok Sabha including misuse of parliamentary
privileges and facilities by them as may be referred to it by
the Speaker from time to time and will recommend action, if
any, to be taken in each case and submit the same to the
Speaker.

The Committee may also, if it deems fit, look into the
desirability of defining what acts would amount to misconduct
on the part of a member and make suitable recommendations
regarding action to be taken in cases of such misconduct.

© o N ®

The Committee is authorized to follow its own procedure
consistent with the well-established principle of law and natural
justice.

The Committee will endeavour to submit its report ordinarily
within one month of the reference of any matter by the
Speaker.

The Speaker will decide whether the member or members
concerned in each case will be asked not to attend the House
till a suitable decision is taken after the submission of the
Report by the Committee.

Shri Babubhai Katara is requested, not to attend the sitting of
the House unless he is permitted to do so by the Speaker”.

The Inquiry Committee held three sittings during the period under
review. At its meeting held on 18 May 2007, the Inquiry Committee held
preliminary deliberations regarding definition of misconduct of members
of the Lok Sabha while at its meeting held on 29 May 2007, the
Committee held further deliberations in the matter.

At its meeting held on 14 June 2007, the Committee took up the
complaint of Smt. Pramila Kumari Manjhi, spouse of Shri Rajesh Kumar
Manjhi, MP against him for his alleged misconduct, a matter which was
referred to the Committee by the Speaker, Lok Sabha for inquiry and
report on 18 May 2007. The Committee took oral evidence of
Smt. Pramila Kumari Manjhi, and Shri Kauslendra Kumar Sinha, Personal
Assistant of the Member in the matter.



PROCEDURAL MATTERS .

LOK SABHA

Instances when the Chair allowed members to lay their written
speeches on the Table of the House: On 28 April 2007, during
discussion and voting on the Demands for Grants relating to Ministry of
Home Affairs for the year 2007-08, the Chair permitted seven members
to lay their written speeches on the Table of House.

Instances when the Chair allowed members, whose names were not
in the List of Business, to ask clarificatory questions on the Calling
Attention Motions: On 7 May 2007, the Speaker allowed four members,
Sarvashri Shailendra Kumar, Rupchand Pal, M.A. Kharabela Swain and
Varkala Radhakrishnan, whose names were not in the List of Business
to ask clarificatory questions on Calling Attention regarding need to
increase the interest rate of small saving in Post Office.

On 8 May 2007, the Speaker allowed three members, Sarvashri
Kharabela Swain, Prasanna Acharya and Dharmendra Pradhan, whose
names were not in the List of Business to ask clarificatory questions
on Calling Attention regarding need to set up an Indian Institute of
Technology in Orissa.

On 16 May 2007, the Speaker allowed Prof. Vijay Kumar Malhotra,
member, whose name was not in the List of Business to ask clarificatory
questions on Calling Attention regarding Sethusamudram Canal Project
and reported controversy regarding its alignment.
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PARLIAMENTARY AND CONSTITUTIONAL
DEVELOPMENTS

(1 APRIL TO 30 JUNE 2007)

Events covered in this Feature are based primarily on reports appearing
in the daily newspapers and, as such, the Lok Sabha Secretariat does not
accept any responsibility for their accuracy, authenticity or veracity.

—Editor

INDIA

DEVELOPMENTS AT THE UNION

Budget Session of Parliament: The Second Part of the Tenth
Session of the Fourteenth Lok Sabha and the Two Hundred and Tenth
Session of the Rajya Sabha commenced on 26 April 2007. The two
Houses were adjourned sine die on 17 May 2007. The President
prorogued both the Rajya Sabha and Lok Sabha on 21 May 2007.

Minor Reshuffle of Cabinet: On 14 May 2007, Union Minister of
Communications and Information Technology, Shri Dayanidhi Maran
resigned from the Cabinet. On 15 May 2007, Shri A. Raja was appointed
as the new Communications and Information Technology Minister in the
Union Cabinet.

With Shri Raja moving from the Ministry of Environment and
Forests, another DMK nominee, Shri S. Regupathy, who was Minister
of State for Home, has taken Shri Raja's place, as Minister of State.

The Prime Minister, Dr. Manmohan Singh will look after Environment
and Forests portfolio.

Induction of Minister of State: On 18 May 2007, Smt. V. Radhika
Selvi was sworn in as the Minister of State in the Ministry of Home
Affairs.

Suspension of BJP MP: On 18 April 2007, the Bharatiya Janata
Party suspended Lok Sabha member Shri Babubhai Katara from the
party. Shri Katara was arrested earlier in the day at the Indira Gandhi
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International Airport on charges, including impersonation, of trying to
take a woman and a teenaged boy to Canada on the diplomatic
passports of his wife and son.

Resignation of Lok Sabha Member: On 8 May 2007, Shri Churchil
Braz Alemao of the Indian National Congress (INC) resigned from his
Mormugao (Goa) Lok Sabha constituency.

Nominated members of Rajya Sabha: On 10 April 2007, Prof. M.S.
Swaminathan and Dr. (Smt.) Kapila Vatsyayan were nominated to the
Rajya Sabha. The term of both the nominated members commenced on
the same day. Prof. M.S. Swaminathan and Dr. (Smt.) Kapila Vatsyayan
took oath/affirmation on 26 April 2007 and 3 May 2007, respectively.

Elections to Rajya Sabha: On 17 May 2007, Prime Minister and
Indian National Congress (INC) candidate Dr. Manmohan Singh was
elected to the Rajya Sabha from Assam. Dr. Manmohan Singh's term
commenced on 15 June 2007 and he took oath/affirmation on the same
day.

Also, on 17 May 2007, Shri Mohammed Amin of the Communist
Party of India (Marxist) [(CP! (M)], and Shri Kumar Deepak Das of the
Asom Gana Parishad (AGP) were elected to the Rajya Sabha from
West Bengal and Assam, respectively. Shri Mohammed Amin's term
commenced the same day and he took oattvaffirmation on 5 June 2007.

Shri Kumar Deepak Das'’s term commenced on 15 June 2007 and
he took oath/affirmation on the same day.

Lok Sabha By-elections Results: On 12 April 2007, Advocate
Vasantarao J. More of the Nationalist Congress Party (NCP),
Shri Jawale Haribhau Madhav of the Bharatiya Janata Party (BJP), and
Shri Prakash Bhagwantrao Jadhav of the Shiv Sena were declared
elected from Erandol, Jalgaon and Ramtek Lok Sabha constituencies
(Maharashtra) respectively, by-elections for which were held on 9 April
2007. They took oath/affirmation on 26 April 2007.

On 11 May 2007, Shri Anil Shukla Warsi of the.Bahujan
Samaj Party (BSP) was declared elected from Bithaur Lok Sabha
constituency (Uttar Pradesh), by-election to which was held on 7 April
2007. Shri Warsi took oath/affirmation on 15 May 2007.

On 11 May and 12 May 2007, Shri Ramesh Dubey and Shri Bhai
Lal, both of the BSP were declared elected from Mirzapur and
Robertsganj (Uttar Pradesh) Lok Sabha constituencies, respectively,
by-elections for which were held on 3 May 2007.
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Shri Bhai Lal and Shri Ramesh Dubey took oath/affirmation on
14 and 15 May 2007, respectively.

AROUND THE STATES

ANDHRA PRADESH

Expansion of Cabinet: On 26 April 2007, Chief Minister Dr. Y.S.
Rajasekhara Reddy inducted 17 new members into his Cabinet and
reshuffled portfolios of several senior Ministers.

The names of the members of the Council of Ministers with their
portfolios* is as follows: Dr. Y.S. Rajasekhara Reddy, Chief Minister,
General Administration, Law and Order and all other portfolios not
allocated to other Ministers; Sarvashri G. Vinod, Labour & Employment,
Factories & Boilers; Vijayarama Raju Satrucharla, Forest, Environment,
Science and Technology; Pinnamaneni Venkateswara Rao, Rural Water
Supply; Gollapalli Surya Rao, Small Scale Industries and Khadi &
Village Industries Board; D. Srinivas, Higher Education and Intermediate
Education; B. Satyanarayana, Housing, Weaker Section Housing Programme,
A.P. Cooperative Housing Societies Federation and Housing Board;
Koneru Ranga Rao, Municipal Administration and Urban Development,
Jakkampudi Ramamohana Rao, Excise and Prohibition; N. Raghuveera
Reddy, Agriculture, Agriculture Technology Mission, Horticulture, Sericulture,
Rain Shadow Area Development; M. Mareppa, Marketing and Warehousing;
Lakshminarayana Kanna, Transport; Ponnala Lakshmaiah, Major Irrigation
and Medium Irrigation; K. Jana Reddy, Home, Jails, Fire Service, Sainik
Welfare, Printing & Stationery; Mohammed Fareeduddin, Cooperation;
J.C. Diwakar Reddy, Panchayat Raj: Radya Naik Dharmsoth, Tribal
Welfare, Remote and Interior Areas Development; Shabbir Ali Mohd.,
Energy, Coal, Minorities Welfare, Wakf, Urdu Academy; D. Prasada
Rao, Revenue, Relief & Rehabilitation and Urban Land Ceiling; Konathala
Ramakrishna, Commercial Taxes; Rosaiah Konejeti, Finance, Planning,
Small Savings, Lotteries and Legislative Affairs; Buddha Prasad Mandali,
Animal Husbandry, Dairy Development, Veterinary University, Fisheries;
Chandra Sekher Sambani, Health and Family Welfare; Chengareddy
Reddyvari, Law & Courts, Technical Education and Industrial Training
Institutes; Chinna Reddy G., Rural Development, National Rural Empioyment
Guarantee Programme, Self Help Groups; Damodar Rajanarasimha C.,
School Education, Government Examinations, State Council of Educational
Research and Training Text Book Press, Residential Schools Society,

* As on 14 September 2007
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Hyderabad Public School; Damodar Reddy Ramireddy, /nformation
Technology & Communications , Youth Services and Sports; Hanumantha
Rao Murugudu, Sarva Shiksha Abhiyan, District Primary Education
Programme, Adult Education, Open Schools, Public Libraries, Jawahar
Bal Bhavan, Mahila Samata Society, State Institute of Education
Technology; Mukesh Goud M., Backward Classes Welfare; Ramnarayana
Reddy Anam, Information & Public Relations, Cinematography, Tourism,
Culture, Archaeology and Museums, Archives; Rathnakar Rao Juvvadi,
Endowments, Stamps and Registration; Subas Chandra Bose Pilli,
Social Welfare; Venkata Krishna Reddy Kasu, Food, Civil Supplies,
Legal Metrology, Consumer Affairs; Venkata Ramana Rao Mopidevi,
Infrastructure & Investment, Ports, Airports, Natural Gas; Venkateswara
Rao Maganti, Minor Irrigation, Lift Irrigation, A.P. Water Resource
Development Corporation, Water and Land Management Training and
Research Institute (WALAMTARI), Ground Water Development; \Venkateswara
Rao Vanama, Vidya Vidhana Parishad and Hospital Services; Jeevan
Reddy T., Roads and Buildings; Dr. Geetha Reddy J., Major Industries,
Sugar, Commerce & Export Promotion; Smt. Rajyalakshmi Nedurumalli,
Women Development & Child Welfare, Disabled Welfare and Juvenile
Welfare; Smt. P. Sabita Reddy, Mines and Geology, Handlooms and
Textiles, Spinning Mills; and Smt. Aruna Kumari Galla, Medical Education
and Health Insurance.

ARUNACHAL PRADESH

Resignation of Eight BJP MLAs: On 5 June 2007, eight MLAs of
the nine-member BJP Legislature Party resigned from the Party and
joined the Indian National Congress. The eight MLAs are: Sarvashri
Kameng Dolo, Tapang Taloh, C.T. Mein, Balo Raja, Tani Loffa, Kipa
Babu, Techi Hemu, and Bosiram Siram.

DELHI

New Lieutenant-Governor: On 9 April 2007, Shri Tejendra Khanna
was sworn in as the Lieutenant-Governor of the National Capital
Territory of Delhi, replacing Shri B.L. Joshi.

Death of former Lieutenant-Governor: On 6 April 2007, Former
Lt. Governor of Delhi, Shri Markandey Singh, passed away.

GOA

Assembly Election Results: Elections to the State Legislative
Assembly were held on 2 June 2007. The party position following the
elections is as follows: Total seats: 40; Indian National Congress (INC):



Parliamentary and Constitutional Developments 315

16; Bharatiya Janata Party (BJP): 14; Nationalist Congress Party
(NCP): 3; Maharashtrawadi Gomantak Party (MGP): 2; Save Goa
Front (SGF): 2; United Goans Democratic Party (UGDP): 1; and
independents: 2.

New Chief Minister: On 8 June 2007, a new coalition Government
headed by Shri Digambar V. Kamat of the INC was sworn in. With
him, Sarvashri Ravi Naik, Jose Philip D'Souza and Ramkrishna
alias Sudin Dhavalikar were also sworn in. The coalition Government
comprises 16 MLAs of the Congress, three of the NCP, two of the
MGP and independents Shri Vishwaijit Pratapsingh Rane and Shri Anil
Salgaoncar.

Expansion of Cabinet: On 25 June 2007, Chief Minister
Shri Digambar Kamat inducted eight more Ministers into his Cabinet.
The Ministers are: Sarvashri Dayanand Narvekar, Filipe Neri Rodrigues,
Joaquim Alemao, Manohar Azgaonkar, Pandurang Madkaikar, Aleixo
Sequeira, Francisco alias Micky Pacheco and Vishwajit Pratapsingh
Rane.

The Chief Minister had not allotted any portfolio to those sworn in
on 8 and 25 June 2007.

MEGHALAYA

New Governor: On 12 April 2007, Shri B.L. Joshi was sworn in as
the Governor of Meghalaya, replacing Shri M.M. Jacob.

PUDUCHERRY

Three Nominated Members Sworn in: On 23 April 2007, Speaker
Shri R. Radhakrishnan administered the oath to three members Sarvashri
T. Thiagarajan (INC), N. Kalainathan (Communist Party of India) and N.
G. Panneerselvam (Pattali Makkal Katchi) inducting them as nominated
members of the Union territorial Assembly.

UTTARAKHAND

Resignation of MLA: On 7 June 2007, Lt. General (Retd.) T.P.S.
Rawat, an INC MLA resigned from the State Legislative Assembly and
joined the BJP.

UTTAR PRADESH

Assembly Election Results: Elections to the State Legislative
Assembly were held in seven phases on 7, 13, 18, 23 and 28 April,
3 and 8 May 2007. The party position following the elections is as
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follows: Total seats: 403; Bahujan Samaj Party: 206; Samajwadi Party:
97; Bharatiya Janata Party (BJP): 51; Indian National Congress (INC):
22; Rashtriya Lok Dal: 10; Rashtriya Parivartan Dal (RPD): 2; Janata
Dal (United): 1; Akhil Bharatiya Loktantrik Congress (ABLTC): 1;
Bharatiya Jan Shakti (BJSH): 1; Jan Morcha (JM): 1; Rashtriya
Swabhimaan Party (RSBP): 1; Uttar Pradesh United Democratic Front
(UPUDF): +; and Independents: 9.

Mayawati Sworn in as Chief Minister: On 13 May 2007,
Km. Mayawati was sworn in as the Chief Minister of Uttar Pradesh.
Besides her, 19 Cabinet Ministers, 20 Ministers of State (Independent
Charge) and nine Ministers of State also assumed office.

The Cabinet Ministers are: Sarvashri Ramveer Upadhayay, Lal Ji
Vemna, Indrajeet Saroj, Sukhdeo Rajbhar, Thakur Jaiveer Singh, Nasimuddin,
Guru Prasad Maurya, Vedram Bhati, Laxmi Narayan, Rakesh Dhar
Tripathi, Babu Singh Kushwaha, Jagdish Narain, Phagoo, Nakul Dubey,
Daddu Prashad, Narayan Singh, Sudhir Goyal, Ram Prasad Chaudhary
and Dr. Dharam Singh Saini.

The Ministers of State (Independent Charge) are: Sarvashri Ram
Achal Rajbhar, Anees Ahmad Khan, Ayodhya Prasad Pal, Jamuna
Nishad, Badshah Singh, Rang Nath Mishra, Vinod Kumar, Fateh
Bahadur, Lakhiram Nagar, Avadhesh Kumar Verma, Raghu Nath Prasad,
Ramhet Bharti, Ram Pal Verma, Anant Kumar Mishra, Avadhpal Singh
Yadav, Akbar Husain, Sadal Prasad, Yashwant, Ratan Lal Ahirwar, and
Smt. Omwati Devi.

The Ministers of State are: Sarvashri Sangram Singh, Abdul Mannan,
Yograj Singh, Rajesh Tripathi, Shazil Islam Ansari, Daddan, Hari Om,
Yash Pal Singh and Ms. Vidya Chaudhary.

Resigbétrbﬁ‘df Minister: On-13 May 2007, Shri Sukhdeo Rajbhar
resigned from the Mayawati's Cabinet. Shri Satish Chandra Mishra was
inducted as the Cabinet Minister.

New Speaker: On 18 May 2007, Shri Sukhdeo Rajbhar, was slected
as the Speaker of the State Legislative Assembly.

EVENTS ABROAD

ALGERIA

Legislative Elections: The elections to the 389-seat National Assembly
(the lower house of the Bicameral Legislature) was held on 17 May
2007. The party position following the elections is as follows: National
Liberation Front: 136; National Democratic Rally: 62; Movement of
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Society for Peace: 51; Workers' Party: 26; Rally for Culture and
Democracy: 19; Algerian National Front: 13; National Movement for
Nature and Development: 7; Ennahda Movement: 5; Democratic Youth
Movement: 5; National Republican Alliance: 4; National Entente Movement:
4; Algerian Renewal Party: 4; National Reform Movement (Islah): 3; Al-
Infitah Movement: 3; National Front of Independents for Understanding:
3; Ahd 54: 2; National Party for Solidarity and Development: 2; National
Movement of Hope: 2; Republican Patriotic Rally: 2; Algerian Rally: 1;
National Democratic Front: 1; Democratic and Social Movement: 1; and
Independents: 33.

ARMENIA

New Prime Minister: On 4 April 2007, President Mr. Robert Kocharian
appointed Mr. Serzh Sarkisian as the new Prime Minister. Mr. Sarkisian
replaced Mr. Andranik Markarian who had died following a heart attack
on 25 March 2007.

Legislative Elections: The elections to the 131-seat National Assembly
(the Unicameral Legislature) were held on 12 May 2007. The party
position following the elections is as follows: Republican Party of
Armenia: 64; Prosperous Armenia Party:24; Armenian Revolutionary
Federation: 16; Country of Law Party: 9; Heritage Party: 7; and others:
1.

New Government: On 8 June 2007, President Mr. Robert Kocharian
signed a decree endorsing the composition of a new Government. The
new Government contained members of Prime Minister, Mr. Serzh
Sarkisian's Republican Party of Armenia and the Prosperous Armenia
Party, the Armenian Revolutionary Federation, and the National Solidarity
Party which together controlied at least 104 of the 131 seats in the new
National Assembly.

BAHAMAS

Legislative Elections: Elections to the 41-seat House of Assembly
(the lower House of the Bicameral Legislature) were held on 2 May
2007. The Opposition Free National Movement (FNM) secured 23 seats
while the ruling Progressive Liberal Party (PLP) won 18 seats.

New Prime Minister: On 4 May 2007, Mr. Hubert Ingraham of the
FNM was sworn in as the Prime Minister of Bahamas.

BELGIUM
Legislative Elections: The elections to the 150-seat Chamber of
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Representatives and the 40-seat Senate (the lower and upper houses of
the federal Legislature) were held on 10 June 2007.

The party position following the elections to the 150-seat Chamber
of Representatives is as follows: Christian Democrats and Flemish: 30;
Reform Movement: 23; Socialist Party-Walloon: 20; Flemish Liberals
and Democrats: 18; Flemish Interest: 17; Social Progressive Alternative
Party: 14; Democratic and Humanist Centre: 10; Ecologist Party: 8;
Dedecker List: 5; Green: 4; and National Front: 1.

The party position following the elections to the 40-seat Senate is
as follows: Christian Democrats and Flemish: 9; Reform Movement: 6;
Flemish Liberals and Democrats: 5; Flemish Interest: 5; Socialist
Party—Walloon: 4; Social Progressive Alternative Party: 4, Democratic
and Humanist Centre: 2; Ecologist Party: 2; Green: 1; Dedecker List: 1;
and National Front: 1.

BURKINA FASO

Legislative Elections: Elections to the 111-seat National Assembly
(the Unicameral Legislature) were held on 6 May 2007. The party
position following the elections is as follows: Congress for Democracy
and Progress (CDP): 73; Alliance for Democracy and Federation-African
Democratic Rally (ADF-RDA): 14; Union for the Republic (UPR): 5;
Union for Rebirth/Sankarist Movement (UNIR/MS): 4; Convention of the
Democratic Forces of Burkina (CFD-B): 3; Union of Sankarist Parties
(UPS): 2; Party for Democracy and Progress/Party for Democracy and
Progress-Socialist Party (PDP-PS): 2; Rally for the Development of
Burkina (RDB): 2; Party for Democracy and Socialism (PDS): 2; Party
for National Rebirth (PAREN): 1; African Independence Party: 1; Citizens’
Popular Rally: 1; and Union for Democracy and Social Progress: 1.

New Prime Minister: On 3 June 2007, Prime Minister Mr. Paramanga
Ernest Yoli resigned. Mr. Tertius Zongo was sworn in as the new Prime
Minister on 5 June 2007.

DEMOCRATIC REPUBLIC OF CONGO

Election of Senate Speaker: On 11 May 2007, Mr. Leon Kengo wa
Dondo, was elected as the Speaker of the Senate (the Upper House of
the Bicameral Legislature).

EAST TIMOR

President Elected: Mr. Jose Ramos Horta was elected as the
President of East Timor, in the elections held for the post on 9 May
2007.
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FRANCE

New President: On 6 May 2007, Mr. Nicolas Sarkozy was elected
as the new President and was sworn in on 16 May 2007.

National Assembly Elections: Elections to the 577-seat National
Assembly (the lower house of the Bicameral Legislature) were held on
10 and 17 June 2007.

The party position following the elections is as follows: Union for a
Popular Movement: 313; Socialist Party: 186; Presidential Majority: 22;
French Communist Party: 15; Various Left: 15; Various Right: 9; Left
Radical Party: 7; The Greens: 4; Democratic Movement: 3; Movement
for France: 1; and others: 2.

GUINEA-BISSAU

New Prime Minister: On 9 April 2007, President Mr. Joao Bernardo
“Nino” Vieira appointed Mr. Martinho Ndafa Kabi as the new Prime
Minister. Mr. Kabi replaced Mr. Aristides Gomes who had resigned
on 29 March 2007, after the National People’s Assembly (the
Unicameral Legislature) had passed a no-confidence motion against
his Government.

ICELAND

Legislative Elections: The elections to the 63-seat Althing (the
Unicameral Legislature) were held on 12 May 2007. The party position
following the elections is as follows: Independence Party: 25; Social
Democratic Alliance: 18; Left-Green Alliance: 9; Progressive Party: 7;
and Liberal Party: 4.

IRELAND

Legislative Elections: The elections to 166-seat Dail (the lower
house of the Bicameral Legislature) was held on 24 May 2007. The
party position following the elections is as follows: Fianna Fail: 78; Fine
Gael: 51; Labour Party: 20; Green Party: 6; Sinn Fein: 4; Progressive
Democrats: 2; and Independents/Others: 5.

New Government: On 14 June 2007, the Dail by 89 votes to 76
re-elected Mr. Bertie Ahern as the Prime Minister for a third term.
ISRAEL

Election of President: On 13 June 2007, the Knesset (the Unicameral
Legislature) elected Mr. Shimon Peres as the President of Israel.
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LATVIA

President Elected: On 31 May 2007, a special session of the
Saeima (the Unicameral Legislature) elected Mr. Valdis Zatlers as the
President of Latvia, to succeed Mr. Vaira Vike-Freiberga whose term
ends in July 2007.

LIBERIA

Election of Speaker: On 6 April 2007, Mr. Alex Tyler was elected
as the Speaker of the House of Representatives. Mr. Tyler replaced
Mr. Edwin Snowe who had resigned in February 2007.

MALI

President Re-elected: Gen. (Retd.) Amadou Toumani Touré was re-
elected as the President of Mali in the elections held for the post on
29 April 2007.

MAURITANIA

President Sworn in: On 19 April 2007, Mr. Sidi Mohammed Ould
Cheikh Abdallahi was sworn in as the President of Mauritania.

New Prime Minister: On 20 April 2007, Mr. Zeine Ould Zeidane was
appointed as the Prime Minister of Mauritania.

MONGOLIA

Resignation of Speaker: On 14 June 2007, the Speaker of the

Great Hural (the Unicameral Legislature), Mr. Tsendiyn Nyamdorj resigned
from his post.

MYANMAR

Appointment of Prime Minister: On 21 June 2007, Lt-Gen. Thein
Sein was confirmed as Prime Minister. He was appointed acting Prime
Minister in May, standing in for Lt-Gen. Soe Win, who had gone for
medical treatment in Singapore.

NIGER

New Government: On 1 June 2007, 62 legislators in the 113-seat
National Assembly (the Unicameral Legislature) voted in favour of a no-
confidence vote, removing Prime Minister Mr. Hama Amadou’s Government.

On 3 June 2007, President Mr. Mamadou Tandja appointed
Mr. Seini Oumarou, as the new Prime Minister.
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NIGERIA

President Elected: Mr. Umaru Yar'Adua was elected as the President
of Nigeria in the elections held for the post on 21 April 2007. He was
sworn in on 29 May 2007.

POLAND

Resignation of Sejm Speaker: On 13 April 2007, Mr. Marek Jurek
resigned as the Speaker of the Sejm (the lower house of the Bicameral
Legislature).

QATAR

Prime Minister Sworn in: On 3 April 2007, Shaikh Hamad Bin
Khalifa al-Thani accepted the resignation of Prime Minister Shaikh
Abdulla Bin Khalifa al-Thani. Deputy Prime Minister Shaikh Hamad Bin
Jassem Bin Jabr al-Thani was appointed as the new Prime Minister.

RUSSIA

Death of former President: On 23 April 2007, Russia’s first elected
President Mr. Boris Yeltsin died. He was 76.

SAMOA

New Head of State: On 15 June 2007, the 49-member Fono (the
Unicameral Legislature) unanimously elected Mr. Tuiatua Tupua Tamasese
Taisi Tupuola Tufuga Efi as the new O /e Ao O le Malo (Head of State),
succeeding Mr. Susuga Malietoa Tanumafili Il, who died in May.

SENEGAL

Legislative Elections: The elections to the 150-seat National Assembly
(the lower house of the Bicameral Legislature) was held on 3 June 2007.

The party position following the elections is as follows: Sopi 2007:
131; Takku Defaraat Senegal: 3; And Defar Senegal: 3; Waar Wi: 3;
Rally for the People: 2; Front for Socialism and Democracy-Benno
Jubel: 1; Alliance for Progress and Justice-Jef-Jel: 1; Convergence for
Renewal and Citizenship: 1; Authentic Socialist Party: 1; National
Patriotic Union: 1; Reform Movement for Social Development: 1; Rally
of the Ecologists of Senegal: 1; and Social Democrat Party-Jant Bi: 1.

SEYCHELLES

Legislative Elections: Elections to the 34-seat National Assembly
(the Unicameral Legislature) were held from 10-12 May 2007. Ruling
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Seychelles People’'s Progressive Front secured 23 seats while the
Opposition Seychelles National Party and the Democratic Party won 11
seats.

SYRIA

Re-election of President: In a national referendum held on 27 May
2007, in which he was the only candidate, Mr. Bashar al-Assad was
endorsed as the President for a second seven-year term.

UNITED KINGDOM

New Prime Minister: On 27 June 2007, Prime Minister Mr. Tony
Blair resigned. Mr. Gordon Brown was sworn in as the new Prime
Minister.
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DOCUMENTS OF CONSTITUTIONAL AND
PARLIAMENTARY INTEREST

The National Rural Employment Guarantee Act, 2005 (the NREG Act)
provided for a legal guarantee for at least hundred days of wage employment
in a financlal year to every rural household whose members volunteered to
do unskilled manual work. In terms of sub-section (2) of section 1, the NREG
Act was not applicable to the State of Jammu and Kashmir.

The Government of Jammu and Kashmir recommended that the NREG
Act be extended to that State. Based on the recommendation of the State
Government, the Union Government decided to extend the NREG Act to the
State of Jammu and Kashmir so that the people residing in the rural areas
of the State were benefitted.

An Employment Guarantee Scheme had already been in operation in
three identified districts in Jammu and Kashmir on lines of the NREG Act, for
which funds were being provided to the State as being given to other States
under the Act. The amendment proposed in the Act aimed at providing a legal
backing to the Scheme in operation, by guaranteeing at least hundred days
of wage employment in a financial year to the wage seekers of the State of
Jammu and Kashmir. By making an amendment in section 1(2) of the NREG
Act, all the provisions of the Act shall become applicable to the State of
Jammu and Kashmir. The National Rural Employment Guarantee (Extension
to Jammu and Kashmir) Bill, 2007 which sought to achieve the above-
mentioned objectives was passed by the Lok Sabha and the Rajya Sabha on
19 March and 27 April 2007, respectively. The President assented to it on
11 May 2007.

The Cable Television Networks (Regulation) Act, 1995 which was amended
with effect from 1 September 2000 provided for compuilsory transmission of
Doordarshan channels. Section 8 of the said Act was amended and by a
notification dated 25 February 2005, issued by Doordarshan it was inter alia,
stipulated, that cable operators in all the States and Union territories of India
shall also re-transmit DD-Lok Sabha Channel and DD-Rajya Sabha Channel
in non-prime band on their cable network.

Earlier, the Lok Sabha Secretariat had approached the Ministry of Information
and Broadcasting for permission to uplink the Lok Sabha and the Rajya
Sabha channels from India and this permission was granted to them in
December 2005. As the “Sansad Television Network Lok Sabha Channel"
and the “Sansad Television Network Rajya Sabha Channel" were independent
of Doordarshan, there was no statutory provision regarding compuisory re-
transmission of these channels by the cable operators. The Bill has proposed
to amend section 8 of the Cable Television Networks (Regulation) Act, 1995
so as to make it compulsory for every cable operator to re-transmit channels
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transmitted by the Parliament of india in the manner and the name as may
be specified by the Central Government by notification in the Official Gazette.
The Cable Television Networks (Regulation) Amendment Bill, 2007 which
sought to achieve the above-mentioned objectives was passed by the Lok
Sabha and the Rajya Sabha on 3 and 15 May 2007, respectively. The
President assented to it on 28 May 2007.

We reproduce here the texts of the above Acts.
—Editor

THE NATIONAL RURAL EMPLOYMENT GUARANTEE
(EXTENSION TO JAMMU AND KASHMIR) ACT, 2007

An Act to provide for the extension of the National
Rural Employment Guarantee Act, 2005 fo the
State of Jammu and Kashmir

Be it enacted by Parliament in the Fifty-eighth Year of the Republic
of India as follows:—

1. Short title and commencement: (1) This Act may be called the
National Rural Employment Guarantee (Extension to Jammu and Kashmir)
Act, 2007.

(2) It shall come into force on such date as the Central Government
may, by notification in the Offical Gazette, appoint; and different dates
may be appointed for different areas in the Sate and any reference to
the commencement of this Act shall be construed as a reference to the
coming into force of that Act in such areas.

2. Extension and amendment of the National Rural Employment
Guarantee Act, 2005: (1) The National Rural Employment Guarantee
Act, 2005 (hereinafter referred to as the principal Act) and all rules,
orders and schemes made thereunder by the Central Government are
hereby extended to, and shall be in force in, the State of Jammu and
Kashmir.

(2) With effect from the date of commencement of this Act, in the
principal Act, in sub-section (2) of section 1, the words “except the
State of Jammu and Kashmir” shall be omitted.

3. Construction of reference to a law not in force in Jammu and
Kashmir: Any reference in any Act mentioned in the principal Act to a
law which is not in force in the State of Jammu and Kashmir shall, in
relation to that State, be construed as a reference to the corresponding
law, if any, in force in that State.
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THE CABLE TELEVISION NETWORKS (REGULATION)
AMENDMENT ACT, 2007

An Act further to amend the Cable Television
Networks (Regulation) Act, 1995.

Be it enacted by Parliament in the Fifty-eighth Year of the Republic
of India as follows:—

1. Short title: This Act may be called the Cable Television Networks
(Regulation) Amendment Act, 2007.

2. Amendment of section 8 of Act 7 of 1995: In the Cable Television
Networks (Regulation) Act, 1995, in section 8, for sub-sections (1) and
(2), the following sub-sections shall be substituted, namely:—

“(1) Every cable operator shall re-transmit,—

() channels operated by or on behalf of Parliament in the
manner and name as may be specified by the Central
Government by notification in the Official Gazette;

(ii) at least two Doordarshan terrestrial channels and one
regional language channel of a State in the prime band,

in sateliite mode on frequencies other than those carrying terrestrial
frequencies.

(& The channels referred to in sub-section (7) shall be re-transmitted
without any deletion or alteration of any programme transmitted
on such channels.”.
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SESSIONAL REVIEW

FOURTEENTH LOK SABHA
- TENTH SESSION

The Tenth Session of the Fourteenth Lok Sabha which commenced
on 23 February 2007 was adjourned sine die on 17 May 2007. (The
House was adjourned from 20 March to 26 April 2007 to enable the
Departmentally-related Standing Committees of Parliament to examine
the Demands for Grants of the Ministries/Departments assigned to them
and report back to the House.) The House was prorogued on 21 May
2007.

A résumé of some of the important discussions held and other
business transacted during the period from 26 April to 17 May 2007 is
given below:*

A. DISCUSSIONS/STATEMENTS

Statement by the Minister of Rural Development regarding the
status of National Rural Employment Guarantee Act (NREGA): Making
a statement in the House in this regard on 16 May 2007, the Minister
of Rural Development, Dr. Raghuvansh Prasad Singh said that the
National Rural Employment Guarantee Act, 2005 was notified on
2 February 2006 in 200 identified districts in 27 States in its first phase
of implementation. He said that the Act would be applicable to the whole
of the Territory to which it extended within a period of five years from
the date of its enactment. It had been decided by the Government to
extend the coverage under the Act to 130 additional districts in the
second phase. He informed that 113 districts, out of the additional 130
districts, were notified. The names of the 17 districts of Uttar Pradesh
were not declared due to the Model Code of Conduct being in place in
the State in view of the elections to the State Assembly. Now that the
election process in the State was over, these 17 districts had been
notified on 15 May 2007.

* For resume of the important discussions, etc., held during the period from
23 February to 20 March 2007, see the Joumal of Parliamentary Information, Vol.
Lil,-No.2, June 2007, pp. 182-199
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The Minister stated that the Central Government had made a budget
provision of Rs.11,300 crore for the year 2006-2007. During the year, an
amount of Rs.12,072.51 crore was available with 200 Phase-one
districts for implementing the NREGA. This included Central Government's
release of Rs.8,263.66 crore, States' share of Rs.801.91 crore and
Opening Balance, as on 1 April 2006, of Rs.2,052.92 crore. Besides, an
amount of Rs.377.20 crore was released to 113 Phase-two districts for
preparatory arrangements and initial expenses, thus making a total
Central release of Rs.8,640.86 crore to the 313 districts during 2006-
2007 under the NREGA. The Central Government had made a budget
provision of Rs.12,000 crore for the current financial year, 2007-2008,
for implementation of the Act against which an amount of Rs.1,247.66
crore had been released.

The Minister said that 2.10 crore households were provided employment
during the period 2006-2007. In the NREGA, against a total fund
availability of Rs.12,072.51 crore with the States during 2006-2007,
Rs.8,812.60 crore had been utilised under the Programme. The average
fund utilization per district was Rs.44.06 crore in 2006-2007, while under
the Sampoorna Gramin Rozgar Yojana (SGRY) for 2005-2006, the
average fund utilization for a district was Rs.12 crore. A total of 8.31
lakh works had been undertaken under the Programme, out of which
3.83 lakh had been completed. A total of 2.66 lakh water conservation
works, such as digging of new ponds, percolation tank, check dams had
been undertaken. He also informed that the following works had been
undertaking: 59,924 works of renovation of traditional water bodies;
80,794 works to provide irrigation facilities on the land owned by
Scheduled Castes, Scheduled Tribes and beneficiaries of the land
reforms; 27,682 micro irrigation works, such as minor irrigation canals
and 88,557 land development works; and 77,305 afforestation works.
Road works taken up in the Programme were 1.9 lakh which had so far
added 22.89 lakh kilometres of road length. Over all, out of the total
number of works undertaken, 74 per cent were water conservation
works and 22 per cent were road works, he added.

The Minister informed that the National Level Monitors (NLM) had
visited all the 200 Phase-one districts. Feedbacks received from the
NLMs had been shared with the State Governments. Social Auditing
process had been started in the States and NGOs had been involved
in generating awareness at the field level.

Discussion under rule 193 regarding Global Warming: A discussion
took place in this regard in the House on 8, 16 and 17 May 2007.
Initiating the discussion on 8 May 2007, Shri C.K. Chandrappan of the
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Communist Party of India said that global warming was an issue about
which the entire world was concerned today and India naturally had its
own share of concern. A UN Report stated that the glaciers all over the
world, especially the Himalayan ones were likely to meit and would thus
cause devastating floods. With the devastating floods, most of the
coastal regions of the country, including the great cities of Mumbai,
Chennai, Kolkata would be coming to an end. The same would be the
case with North America, Africa and all the Continents.

Shri Chandrappan said that Global warming was due to increase in
the average temperature of earth and oceans in recent times resulting
in a continued increase in temperature due to increasing emission of
gases like carbon dioxide, methane, nitrous oxide and sulphur hexafluoride,
etc. This phenomenon was increasing due to the high rate of industrialization,
use of lot of petroleum, etc. The world had to take more serious view
of this problem. In this regard, he said that the Government of India had
taken certain steps such as improving energy efficiency and conservation,
promotion of clean coal technologies, hydro and renewable energy,
encouraging mass rapid systems, environmental quality management,
etc. He opined that it was also the time to fix responsibility and insist
on the developed countries like the US to spend money to bring down
their own greenhouse gases to save the globe and mankind as a whole
from the crisis. He also suggested that India should once again become
the leader of the Non-Aligned World and that all the developing
countries, especially, Brazil, South Africa and Mexico alongwith China
should be brought together to strengthen the case. He felt that it would
be good enough if a Group of Ministers headed by the Prime Minister
with a team of the best scientific brains were asked to look into the
matter. The Government of India should act speedily and effectively,
with a sense of determination and political direction, he concluded.

Participating in the discussion*, Shri M.P. Veerendra Kumar (JD-S)
said that in the tropical belts like Kerala and elsewhere, stabilization of
climate was done by forests. There should be tree cover on the land to
prevent erosion. Global warming, which was caused by human beings,
was a threat to the entire world. The threat of deglaciation of 38 per cent
of the small glaciers in the Himalayas over a 40 year period from 1962,
as concluded in a study by ISRO'’s Space Applications Centre, Ahmedabad,

* Others who participated in the discussion were: Sarvashri Sandeep Dikshit, Ravi
Prakash Verma, Suresh Prabhakar Prabhu, Bhartruhari Mahtab, Kharabela Swain,
K.S. Rao, Ram Kripal Yadav, Manvendra Singh, Sippiparal Ravichandaran, Francis
K. George, Tek Lal Mahto, Dr. Sujan Chakraborty, Dr. K. Dhanaraju, Prof. K.M.
Kadermohideen, Smt. Maneka Gandhi, Smt. Ranjeet Ranjan and Smt. Jhansi
Lakshmi Botcha
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was a major concern for India. According to the new predictions from
Britain’s leading climate scientists, he said that a large-scale drought,
which threatened the lives of millions would spread across half the land
surface of the earth in the coming century because of the global
warming. In such an alarming situation, he suggested that a holistic
approach was required in industrial and environmental policies.

Intervening in the discussion on 16 May 2007, the Minister of
Science and Technology and Minister of Earth Sciences, Shri Kapil
Sibal said that it was very difficult to discuss about global warming in
these circumstances. Everyone knew that when the level of carbon
dioxide increased, the whole atmosphere got polluted. He suggested
that sincere efforts should be made to reduce the level of these
contaminants.

Replying to the discussion on 17 May 2007, the Minister of
Environment and Forests, Shri A. Raja said that Climate change should
be looked after by all the countries in the universe, globally. India was
being guided by two very important instruments-the United Nations
Framework on Climate Change (UNFCC) and the Kyoto Protocol. In
1994, under the UNFCC, all the countries were asked to quantify their
emissions. India's approach to planning was towards accelerated economic
growth coupled with the principle of sustainable development. India was
proud to tell the international community that it had only 4 per cent of
the global emissions while having 17 per cent of the population of the
world. He said that a single country in this globe could not protect the
climate change. Regarding Kyoto Protocol, he said that there was a war
between the developed countries and the developing countries. Developed
countries were emitting more whereby climate was changing. But the
tragedy was that due to climate change, the developing countries were
going to be affected.

According to the Kyoto Protocol provisions, the Minister said that
India was very safe, and its emissions were within limit. But India could
not give any commitment for further reduction. At the same time, some
people including members were thinking that India was polluting more
because Kyoto Protocol was not binding on India. The Minister clarified
that this was totally wrong, and must be removed from the minds. India
was having very hectic, speedy and effective steps to reduce its
emissions. In order to reduce emissions and reduce pollution, the
Minister said that India was switching over to hydro thermal power.
Under the UNFCC, the United States was a signatory, whereby they
quantified their own emission levels and disclosed as to how much was
their emission level in comparison to other nations. For the first time,
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developed countries including the U.K., the U.S.A. wanted to discuss
non-trading issues including environment in the WTO. In Kyoto Protocol,
all developing countries were behind India and India was negotiating on
behalf of the developing countries.

Discussion under Rule 193 regarding price rise: A discussion took
place in this regard in the House on 15 and 17 May 2007. Initiating the
discussion on 15 May 2007, Shri Prabodh Panda of the Communist
Party of India said that the half-hearted measures taken by the Finance
Ministry failed to make any impact so far as curbing the prices of
essential commodities was concerned. The prices of essential commodities
were going up day by day. The Finance Minister always referred to the
Wholesale Price Index but he said nothing about the Consumer Price
Index. The common people who bought their necessities from the
market did not buy their commodities based on the rate of Wholesale
Price Index. The retail price had not yet been taken into account. The
Public Distribution System all over the country was getting weakened
day by day. No emphasis had been given on de-hoarding and the
blackmarketeers and middlemen were creating artificial crisis in the
market. The Government was now propounding the idea that inflation
was a manifestation of the demand and supply gap. If the supply of
goods and services did not increase, the gap could not be matched.
The Government had failed to strengthen the supply side. Therefore,
they were attempting to check the demand side by taking some
financial measures. They were tightening the credit system, the credit
policies and the credits. He urged the Government to stress on the
supply side and take measures to supply more goods to the market. He
wanted that the Government should think over investing more for more
production so that more goods would come to the market and the
supply side would be strengthened. If the UPA Government was facing
some danger, the main reason for that would be inflation. It had failed
to arrest it or to check it, he added.

Participating in the discussion*, Shri Anant Gangaram Geete (Shiv
Sena) said that the Prime Minister had accepted the fact that the prices
were rising but, in spite of that, the Government had not taken any step
to contain the price rise. He wanted that the Government should fix the
rates of wheat, rice, pulses, edible oil and sugar for a fixed period, say
for 2, 5 or 10 years so that the poor could be assured that at least for
those years, he would get these items at fixed rates. He urged the

* Others who participated in the discussion were: Sarvashri Ananth Kumar, S.K.
Kharventhan, Samik Lahiri and Ravi Prakash Verma
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Government to announce such a scheme, by which it would be able to
control the prices and provide relief to the people.

Replying to the discussion, the Minister of Finance, Shri P.
Chidambaram stated the causes behind the present rate of inflation and
said that the commodity prices had increased all over the world. It
included crude oil, metal, US wheat, palm oil, copper, iron ore, lead,
nickel, tin, etc. All these clearly impacted the Indian industry, manufacturing
and all the downstream activities. The second reason was the supply-
demand mismatch. This was because the area under foodgrains had
stagnated between 120 and 125 million hectares for the last ten years.
The third reason was that the public expenditure was on the rise which
had pushed the demand upwardly.

The Minister further stated that after the UPA Government took over
in May 2004, it succeeded in moderating inflation. No doubt, public
expenditure was high especially in the flagship programmes in respect
of education and health. But to deal with the situation, the Government
had undertaken a number of measures. Excise duty on petrol, diesel
and on a large number of food products had been reduced and the
Government was willing to take more fiscal steps if the members had
any suggestions. The RBI also had taken a number of monetary
measures which would work as medium and long-term strategies. But,
the immediate problem was how to augment the supply side. It was
supply alone, which would moderate the prices of essential food
articles. Therefore, for the short-term, the Minister said that the
Government was taking all possible measures to augment the supply.
Supplies had been augmented for wheat, paddy, rice, sugar, milk, palm
oil and edible oils and he expressed his confidence that prices of
essential articles would also moderate as these measures start taking
effect.

B. LEGISLATIVE BUSINESS

The Cable Television Networks (Regulation) Amendment Bill, 2006°:
On 3 May 2007, the Minister of Parliamentary Affairs and Minister of
Information and Broadcasting, Shri Priya Ranjan Dasmunsi moved the
motion for consideration of the Bill in the House.

The Cable Television Networks (Regulation) Act, 1995 was amended
with effect from 1 September 2000 to provide for compulsory transmission
of Doordarshan channels. Section 8 of the said Act was amended and
by a notification dated 25 February 2005 issued by Doordarshan, it was
stipulated, inter alia, that cable operators in all the States and Union

———————————————

* The Biil was introduced in the Lok Sabha on 19 December 2006
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territories of India should also re-transmit DD-Lok Sabha Channel and
DD-Rajya Sabha Channel in non-prime band on their cable network.

Earlier, the Lok Sabha Secretariat had approached the Ministry of
Information and Broadcasting for permission to uplink the Lok Sabha
and Rajya Sabha Channels from India and this permission was granted
to them in December 2005. As the “Sansad Television Network Lok
Sabha Channel” and the “Sansad Television Network Rajya Sabha
Channel” were independent of Doordarshan, there was no statutory
provision regarding compulsory re-transmission of these channels by
the cable operators. Now, it was proposed to amend section 8 of the
Cable Television Networks (Regulation) Act, 1995 so as to make it
compulsory for every cable operator to re-transmit the channels transmitted
by Parliament of India in the manner and the name as may be specified
by the Central Government by notification in the Official Gazette.

Participating in the discussion®, Shri P.C. Thomas (Kerala Congress)
supported the Bill'and also suggested that the proceedings of the
Parliamentary Committees which are been held in-camera at present
should also be projected in some manner through Television network.

Replying to the discussion, the Minister of Parliamentary Affairs
and Minister of Information and Broadcasting, Shri Priya Ranjan Dasmunsi
congratulated the Speaker, Lok Sabha, on behalf of his Ministry for his
wisdom in having an independent channel of Lok Sabha free from the
domain of Prasar Bharati. He assured him that whenever the channel
needed any archival materials from Prasar Bharati, Films Division, etc.,
the Ministry would support it, totally and fully.

The Minister said that the limited object of the Bill was to give
direction to the cable operators to carry the Lok Sabha Channel since
under the existing law, they were not bound in any manner whatsoever.
At present, the Lok Sabha TV Channel had been named as Sansad
Channel. In future, if the other House thinks of a different channel,
which should be free from the domain of the Prasar Bharati, the same
Act could give directions without bringing any further amendment for
that purpose. The scope of the amendment would not be limited to the
cable operators for the present, but there would be no bar on having a
new channel or renaming the existing channel in future also. In view of
this, Government made the amendment a little flexible.

* Others who participated in the discussion were: Sarvashri K.S. Rao, Varkala
Radhakrishnan, Suresh Prabhakar Prabhu, Tathagata Satpathy, Tapir Gao, Francis
K. George, Santosh Gangwar, M. Shivanna, Bhartruhari Mahtab, Kiren Rijiju and
Smt. Sumitra Mahajan
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In 1995, the Cable Television Networks (Regulation) Act was
passed. In those days, the number of channels was very limited. Now,
the Government was monitoring and taking care of almost 340 channels,
including the Doordarshan channels. Taking this into consideration, the
UPA Government took a right decision to come out with a comprehensive
legislation on the regulation of the content. The Ministry had issued 75
to 80 Show Cause Notices to the broadcasters during the tenure of the
UPA Government and in most of the cases, the matter was disposed
of across the table. The Minister said that though the Government had
no intention of controlling the media or the TV, it did believe that certain
kind of arrangements and code, be it in advertisement, or in content,
had to be adhered to in every democratic country. India’s liberalization,
he said, did not mean that it was a free and empty ground to destroy
the country’s heritage, its law, culture or tradition.

To get rid of the cable operation, he said that it was necessary to
expand the Conditional Access System (CAS) everywhere. The UPA
Government was absolutely successful in implementing the CAS in
Chennai, Kolkata, Delhi and Mumbai free from all hindrances and within
the limited time given by the Court. The next course was to spread it
to other cities. The Minister, however, was concerned for the cable
operators that they should not lose their jobs since lot of workers were
there. The Government, he said, was trying to discipline them and he
also appealed to them not to pirate the cassettes since this was
resulting in disastrous effect.

The Bill, as amended, was passed.

The Electricity (Amendment) Bill, 2005': On 4 May 2007, the
Minister of Power, Shri Sushilkumar Shinde moved the motion for
consideration of the Bill in the House.

The law relating to generation, transmission, distribution, trading
and use of electricity was contained in the Electricity Act, 2003. The
Act had been reviewed by the Government as per the commitment
made by it in the National Common Minimum Programme and in view
of the concern expressed by a number of States. It was proposed to
amend the Act to give effect to certain changes as had been considered
necessary.

Section 6 of the Act provided that the appropriate Government shall
endeavour to supply electricity to all the areas including the villages and
the hamiets. There had been a concern that the onus of rural electrification

* The Bill was introduced in the Lok Sabha on 23 December 2005
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had been put only on the State Govemments. It was proposed to amend
section 6 so as to provide that the concerned State Governments and
the Central Government should jointly endeavour to provide access to
electricity to all the areas including the villages and the hamlets through
rural electricity infrastructure and electrification of the households.

Sections 38-40, 42, 61, 178 and 181 of the Act, inter alia, provided
for reduction and ‘elimination’ of cross subsidies. There had been a
concern that though the cross subsidies might be reduced, elimination
of such subsidies might not be feasible for the present. It was,
therefore, proposed to amend the said sections so as to do away with
the ‘elimination’ of cross-subsidies. However, reduction of cross subsidies
would continue.

As per the provisions contained in section 151 of the Act, the
offences relating to theft of electricity, electric lines and interference
with the meters were cognizable offences. Concerns had been expressed
that the present formulation of section 151 stood as a barrier to
investigation of these cognizable offences by the police. It was
proposed to amend section 151 so as to clarify the position that the
police would be able to investigate the cognizable offences under the
Act. To expedite the trial before the special courts, it was also proposed
to provide that a special court should be compstent to take cognizance
of an offence without the accused being committed to it for the trial.

Participating in the discussion on 7 May 2007*, Shri K. Yerrannaidu
(TDP) said that a lot of money was being provided by the Government
of India to the States for the rural electrification and also for the
household electrification. Power theft had now been reduced to 33 per
cent. However, this was not comparable with the world standards. In
some countries the losses owing to distribution, transmission and theft
were 7 to 10 per cent. If the Government could achieve that target, then
only it would be able to provide cheap power to the consumers, he
added.

Prof. M. Ramadass (PMK) said that the conservation of electricity
was as good as producing electricity. So, he suggested that the
Government should evolve modern methods of conserving electricity.

Replying to the discussion, the Minister of Power, Shri Sushilkumar

* Others who participated in the discussion were: Sarvashri Kiren Rijiju, K.S. Rao,
P. Karunakaran, Ramji Lal Suman, Suresh Prabhakar Prabhu, Brahmananda Panda,
Suravaram Sudhakar Reddy, Vijayendra Pal Singh, S.K. Kharventhan, Anil Basu,
Shailendra Kumar, Kharabela Swain, J.M. Aaron Rashid, M. Shivanna, Varkala
Radhakrishnan, Alok Kumar Mehta, Mani Charenamel, Ganesh Singh, Ch. Lal Singh
and Prof. Rasa Singh Rawat
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Shinde said that rapid strides were being made under the Rajiv Gandhi
Rural Electrification Scheme and that power would be made available to
all by the year 2009. At present, there were 1.25 lakh villages in the
country. Out of these, 25,000 villages were proposed to be electrified
by the Ministry of Non-Conventional Energy Sources and 39,000
villages had already been electrified. Though 60 years had elapsed
since independence, yet rural areas were not electrified. BPL families
in villages were required to be provided with free electricity connection.
The Minister recommended that environment friendly, affordable and
cheap power should be made available. For that, ultra-mega projects
were proposed to be constructed. Restructuring in Maharashtra, West
Bengal and Andhra Pradesh had yielded good results. After restructuring,
subsidy amount had come down by Rs.12,000 crore. Under the Raijiv
Gandhi Rural Electrification Scheme, unprecedented work of franchise
had been done in Uttarakhand. With Open Access System, power theft
would come down because in the rural areas it was well known who was
indulging in power theft. Similarly, in urban areas, power theft could be
easily detected. Provision had been made regarding power theft and this
would improve the power business in the country. Loopholes in law had
been plugged.

The Minister said that hydro-power projects were constructed in
difficult terrain. Enough work could have been accomplished during the
last 60 years but only 20 per cent of the work had been undertaken. At
present, there was shortage of 14,000 M.W. and to meet the shortage,
India must generate 21,000 M.W. power daily and would need 78,000
additional capacity to become self sufficient.

The Bill, as amended, was passed.

The Warehousing (Development and Regulation) Bill, 2005*: Moving
the motion for consideration of the Bill in the House on 15 May 2007,
the Minister of Agriculture and Minister of Consumer Affairs, Food and
Public Distribution, Shri Sharad Pawar said the Bill was a farmer-
friendly legislation. The main objective of the Bill was to ensure higher
returns to the farmers by encouraging scientific warehousing of goods,
lowering the cost of financing, ensuring a shorter supply chain, enhancing
rewards for grading and quality and providing for better price risk
management. The introduction of a negotiable warehouse receipt would
increase liquidity in rural areas and would give a safety net to farmers
against distress sale. So far, the use of warehouse receipt had
remained confined as a collateral security, for grant of loans by the

* The Bill was introduced in the Lok Sabha on 7 December 2005
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commercial banks against the goods stored in the warehouses. The
warehouse receipt had not yet gained its acceptability so as to make
it freely transferable from one person to another as there was no legal
back up at present. The warehouse receipt could not be brought under
the purview of the Negotiable Instrument Act, 1881. In view of the
advice of the Department of Legal Affairs, it was decided to have a
separate Central legislation for making the warehouse receipt fully
negotiable so as to give full enforceability and transparency for the
warehouse receipts. The Standing Committee had gone through the Bill
in great details and made a number of suggestions. The Government
had been greatly benefited by these recommendations and had accepted
most of the suggestions of the Committee. The Government felt that
the passing of this legislation would bring about a marked improvement
in the lives of farmers and the warehousing scenario of the country.

Replying to the discussion®, the Minister said that the thought
behind the legislation was to create a situation where the farmer would
not act in such a fashion where he had to go for distress sale. As per
the provisions of the Bill, the farmer would produce his crop and he
would take it to a particular warehouse which had been accredited. He
would get a receipt and that receipt would be treated like a cheque of
any bank where he would get money whenever he wants to sell it. The
moment the Bill comes into effect, he said that the warehouse
movement would grow in the country. Today, there were a limited
number of warehouses owned by the State Warehousing Corporation or
the Central Warehousing Corporation. There might also be some private
warehouses. After this legislation is enacted, a number of other
organizations, including private parties, would come forward and construct
warehouses with different types of facilities. Regarding certain issues
about accreditation of banks, he said that the warehouses who had
proposed to give the receipts should be accredited by the banks and
they should accept the receipts and advance the money. As regards the
issue whether the Government had consulted the State Government or
not, he said that the State Governments had been consulted on this
issue. This legislation would not interfere in the working of the State
Warehousing Act. The Minister said that there was a provision to enable
the farming community to get adequate price for their produce and also
to ensure that they get at least the price for their cultivation.

The Bill, as amended, was passed.

* Those who participated in the discussion were: Sarvashri Bikram Keshari Deo,
Brahmananda Panda, Prabodh Panda, Lakshman Singh and Smt. P. Satheedevi
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C. QUESTION HOUR

During the Tenth Session of the Fourteenth Lok Sabha, 40 sittings
were fixed for Question Hour. In all, 31,184 Notices of Questions were
received. Out of these, 22,622 were Starred; 8,555 Unstarred and 7
Short Notice Questions. Out of these, 621 Notices were in the Starred
List of Questions, 5,928 (excluding three Unstarred Questions deleted)
were included in the Unstarred List of Questions and none was included
in the Short Notice Question List.

On the first day of the Session, i.e. 23 February 2007, the President
addressed both the Houses of Parliament assembled together. As
usual, there was no Question Hour on that day.

Due to interruptions in the House on 26 and 27 February; 1, 2, 15,
16, 19 and 20 March; 26 April; 7, 8, 10 and 14 May 2007; and as the’
House adjourned for the day after obituary references on 6 March 2007,
Starred Questions were not called for oral answers. As demanded by
the Members of Parliament, on 11 May 2007, the House adjourned in
the memory of the martyrs of the 1857 War of Independence without
transacting any business to meet on 14 May 2007. Replies to the
Starred Questions, listed for those days were treated as Unstarred and
their answers, together with the answer to Unstarred Questions, were
printed in the official report for those days.

As per the decision taken in the Leaders’ Meeting held on 2 March
2007, the sitting of the Lok Sabha fixed for 5 March 2007 was cancelled
due to Holi. Similarly, the sitting fixed for 21 March 2007 was also
cancelled. The replies to Starred Questions Listed for those days were
treated as Unstarred and their answers together with the answers to the
Unstarred Questions, were printed in the official Report for the next
sitting, i.e. 6 March and 26 April 2007, respectively.

In order to complete the urgent items of the Financial Business, a
sitting of Lok Sabha was fixed on 28 April 2007. However, there was no
Question Hour on that day.

On 20 March 2007, the Speaker, Lok Sabha, made the following
announcement in the House:

“Hon'ble Members, | have to inform the House that a suggestion
has come from the Minister of Parliamentary Affairs that in
view of ensuing elections in Uttar Pradesh, several requests
have been received from Leaders of Parties, for rescheduling
of the second part of the Budget Session. The matter was
also discussed in the meeting of the Business Advisory Committee
held on 13 March 2007, wherein it was agreed that the second
part of the Budget Session be rescheduled and may commence
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from Thursday, the 26 April 2007 instead of Wednesday, the
18 April 2007 as fixed earlier and may conclude on 22 May
2007. | hope the House agrees.”

Accordingly, the sittings of Lok Sabha fixed for 18, 19, 20, 23, 24
and 25 April 2007 were cancelled. As no Question list was printed and
circulated, Notices of Questions given for the above dates were,
therefore, treated as lapsed. With the consent of all the Party Leaders,
the Speaker adjourned the House sine die on 17 May 2007 instead of
22 May 2007, as scheduled earlier. Thus, Questions listed for 18, 21,
22 May, 2007 were treated as lapsed.

Daily Average of Questions in the List of Questions: The average
number of Starred Questions answered orally in the House during the
Session were 2.02. The maximum number of Starred Questions answered
orally on a day was 8 on 27 April 2007.

The average number of questions appearing in the Unstarred List
came to 160 per day against the prescribed limit of 230, the minimum
being 106 questions on 7 May 2007.

Half-an-Hour Discussions: In all, 12 notices of Half-an-Hour Discussion
were received during the Session. Out of these, only 4 notices were
admitted but none of them was discussed on the floor of the House.

D. OBITUARY REFERENCES

During the period, obituary references were made on the passing
away of Sarvashri Manabendra Shah, Sunil Kumar Mahato, both sitting
members; Sarvashri Shyamacharan Shukla, S.N. Singh, Ghamandi Lal
Bansal, Ram Raghunath Chaudhary and Smt. Bonily Khongmen, all
former members; and Mr. Boris Nikolaevich Yeltsin, former President of
the Russian Federation.

Besides, references were also made to the loss of lives in two
bomb blasts that rocked the Pakistan bound Attari-Samjhauta Express
near Panipat, Haryana on 18 February 2007; the boat tragedy in Kerala
in which fifteen students and three teachers of a primary school lost
their lives when their boat capsized in the Bhoothathankettu reservoir
off the Tahattekkad Bird Sanctuary near Kothamangalam on 20 February
2007; the terrorist attacks in Algiers on 11 April 2007, which resulted in
the death of more than thirty civilians and injuries to more than hundred
and sixty persons; the terrorist incidents in Casablanca in April 2007;
tragic road accident in Anand district of Gujarat resulting in the death
of several people; and to the 150th Anniversary of India's “First War of
Independence”.

Thereafter, members stood in silence for a short while as a mark
of respect to the memory of the deceased and the martyrs.



Sessional Review 339

RAJYA SABHA

TWO HUNDRED AND TENTH SESSION*

The Rajya Sabha, which met for its Two Hundred and Tenth Session
on 23 February 2007, was adjourned on 21 March 2007 to enable the
Department-related Standing Committees to examine the Demands for
Grants of the Ministries/Departments assigned to them and report back
to the House. The House reconvened on 26 April 2007 and was adjoumned
sine die on 17 May 2007. The Rajya Sabha was then prorogued by
the President on 21 May 2007.

A resume of some of the important discussions held and other
business transacted during the Session is given below:

A. STATEMENTS/DISCUSSIONS

Motion of Thanks to the President for his Address to Members of
Parliament: On 23 February 2007, the President of India, Dr. A.P.J.
Abdul Kalam addressed the members of both Houses of Parliament
together in the Central Hall of Parliament. The Motion of Thanks to
the President for his Address was moved by Dr. Karan Singh of the
Indian National Congress on 1 March 2007. The Motion was seconded
by Shri Raashid Alvi of the Indian National Congress. The discussion
took place on 1, 6, 7 and 8 March 2007.

Moving the Motion, Dr. Karan Singh said that the UPA Government,
its Chairperson, the Prime Minister and his colleagues deserved full
credit for the sustenance of an eight per cent growth per annum over
the last three years; the rise of millions above the poverty line; impressive
industrial growth and the burgeoning foreign reserves. Speaking about
the rise in prices, he said that it caused acute distress particularly to
the poorest and the most vulnerable sections of the society. He also
stressed upon the need for a second Green Revolution.

Referring to five schemes of the Government, namely the Bharat
Nirman, the National Rural Employment Guarantee Scheme, the National
Rural Health Mission, the Sarva Shiksha Abhiyan and the Jawaharlal
Nehru National Urban Renewal Mission, he said that if those five programmes
were effectively implemented over the next five year plan period, a

* Contributed by the Research and Library Section, Rajya Sabha Secretariat
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demonstrable impact could be made upon poverty in the country. For
this, he said that it was important that the State Governments fully
cooperated with the Govemment of India and involved the broad sections
of the society. Commending the Motion to the House, he appealed to
all the members to rededicate themselves to build an India which was
politically stable, economically prosperous, socially harmonious, intellectually
alert and spiritually mature.

Seconding the Motion, Shri Raashid Alvi (INC) said that the country’s
performance in various sectors like industrial production, electricity generation,
Gross Domestic Product (GDP), export and foreign currency reserves
deserved appreciation. It was unjustifiable to blame only the Government
for the price rise. He requested the Government that if the taxes like
customs duty, excise duty and sales tax on petrol were fixed, it could
bring down the petrol price. He congratulated the Finance Minister for
the announcement made in the current Budget regarding two per cent
reduction in its price. He also urged the Government to pay more
attention towards judicial as well as police reforms. He commended
the Government for making sufficient provision for the education and
agricultural sectors.

Referring to the Sachar Committee’s Report, Shri Alvi said that in
order to improve the condition of the Muslim community, the Government
had made a provision to the tune of Rupees one hundred and eight
crore for the development of the districts having more than seventy
per cent Muslim population.

Participating in the discussion,* Shri Jaswant Singh (BJP) said
that although the President's Address referred to the Right to Information
Act, the information regarding Quattrochi was withheld from the country
as well as the Parliament. He said that the Government had acted too
late on the issue of price rise and that too in a manner that had
caused great distress to the country. He was astonished that the Prime
Minister handed over the responsibility of the management of the economy

* Others who took part in the discussion were: Sarvashri Pyarelal Khandelwal, Kalraj
Mishra, Shreegopal Vyas, Janeshwar Mishra, P.G. Narayanan, R.K. Dhawan,
Gandhi Azad, Ravula Chandra Sekar Reddy, Arjun Kumar Sengupta, B.K. Hariprasad,
Prasanta Chatterjee, Abdul Wahab Peevee, T.S. Bajwa, Bashishtha Narain Singh,
Rajeev Shukla, Uday Pratap Singh, Sharad Anantrao Joshi, Tarlochan Singh, N.
Jothi, Rajniti Prasad, Pyarimohan Mohapatra, Syed Azeez Pasha, R. Shunmugasundaram,
Chowdhary Mohammad Aslam, Prof. Ram Deo Bhandary, Dr. M.S. Gill, Dr. Barun
Mukherjee, Dr. K. Kasturirangan, Smt. Sushma Swaraj, Smt. Supriya Sule, Smt.
Shobhana Bhartia and Ms. Mabel Rebello
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to the States and advised that the inflation be fought by the State
Governments. He alleged that the CBI was being misused by the ruling
party. He further stated that if the defence procurement systems were
affected, it would collapse the entire decision-making process of the
Ministry of Defence. Referring to the nuclear issue, Shri Singh said
that it required to be debated and discussed in its totality in order to
plan for the country's Defence for the next twenty years. He also said
that a foreign policy on Pakistan was not feasible as that country had
terrorism as a plank of its State policy.

Shri Sitaram Yechury (CPI-M) referred to the outbreak of the communal
violence in various parts of the country particularly in Karnataka, Madhya
Pradesh and Uftar Pradesh. He said that the very formation of the
UPA Government was based on the fact that the country needed to
be protected from communal assaults and there was a need to actually
preserve and strengthen India’'s secular and democratic foundation. The
main content of the President's Address, he said, dealt with the economic
situation in the country. He drew the attention of the Prime Minister
towards the fact that he had supported the liberalization process and
the reforms process with a human face. He further said that suicides
by the farmers were still continuing. Although it had been promised in
the Common Minimum Programme that health, education and the basic
question of food security would be addressed, however, in the Budget,
there was no extra allocation for agriculture at all. He pointed out that
the total expenditure on the social sector had declined from 28.26 per
cent in 2001-2002 to 27.19 per cent in the Budget Estimates of 2006-
2007.

Shri Yechury expressed his concern about the status of employment
in the country and urged the Government to focus its attention on the
fifty-four per cen ' of the country’s population which was below twenty-
five years of agu and was the future of the country. Regarding the
proportion of land to be used for production in the Special Economic
Zones, Shri Yechury suggested that fifty per cent of the land could be
used for production, twenty-five per cent for provision of infrastructures
like schools, colleges, hospitals, etc. and the remaining twenty-five
per cent should be allowed to be developed as residential and commercial
places. He stated that there were four essential areas where attention
was required to be paid, viz. economic development, employment and
income generation, education and security. He also complimented the
Government for the positive initiatives taken on the foreign policy front.

Taking part in the discussion, Dr. P.C. Alexander (Independent)
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said that the problem of the country's internal security had become
much more acute than ever before because of the fact that India is
surrounded by five failed polities. These countries, he stated, failed
not merely because of failure of law and order, but for a variety of
reasons which were very conspicuous in the country, viz. the failure
of the institutions of democracy, electoral system, lack of real leadership,
etc. He said that if these reasons, which also existed in India, were
ignored and nothing was done to tackle the problem, the country would
also be included in the list of twenty-five top failed States of Asia.
Referring to the judicial reforms, Dr. Alexander said that the National
Judicial Council Bill recently introduced had taken away the right of
impeachment from the House. He urged that judicial reforms should be
handied boldly.

Replying to the debate on 8 March 2007, Prime Minister Dr. Manmohan
Singh said that the foremost task before the Government was to get
rid of chronic poverty, ignorance and diseases which still afflicted large
segments of the population. Recognizing the fact that in the previous
years, the performance of the agricultural economy had not been up to
the mark, he said that since 1996, the growth rate of the agricultural
economy had been declining sharply. He informed the House that an
expert group under Dr. Radhakrishnan had been appointed to look into
the matter on a priority basis and assured that agricultural research
and extension management would receive greater attention. He accepted
that effective strategies were required to protect the people against
inflation which hurt the poor people more than any other segment of
the population. He said that the Government was serious in bringing
inflation under control. He further stated that the measures announced
by the Finance Minister to reduce custom duties on essential commodities
and the arrangements made to augment domestic supplies through imports
would have the desired stabilizing effect. He called upon all the political
parties to treat water as a national resource and work together in a
spirit of national unity and harmony to resolve the issue of rational
use of water resources.

Regarding internal security, the Prime Minister said that the Centre
was working in tandem with the State Governments to tackle the threats
to national security, be they from terrorist elements or from the naxalite
elements. Mentioning about the social sectors, he further stated that
the Government was committed and would work to raise the allocation
for education to 6 per cent and for health to 2 to 3 per cent of the
country’'s GDP. Expressing his concern about population stabilization,
Dr. Singh said that a holistic approach to health care through the National
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Rural Health Mission would make a material contribution without involving
any coercion in the process of implementation. As regards the Special
Economic Zone policy, he said that a Group of Ministers headed by
Shri Pranab Mukherjee was looking into the matter and the anomalies
in the scheme would be taken care of.

Reiterating the Government’s stand towards communalism, Dr. Singh
stated that the Government would never allow anyone to weaken the
country’'s democratic traditions. The new 15-point programme was focused
on ensuring an equitable sharing of the benefits of crucial development
programmes in health and education.

Referring to the foreign relations, the Prime Minister said that in
the past two years, India’'s relations with Russia, the United States,
the European Union, China, Japan and the Association of Southeast
Asian Nations (ASEAN) had grown. Furthering his point, he said that
as the incoming Chairman of the South Asian Association for Regional
Cooperation (SAARC), the scope of the country’s relations with all the
nations of the SAARC region would be expanded. He hoped that the
country’s relations with Pakistan, including all the outstanding issues
would be resolved through dialogue. Concluding, he stated that the
Government was committed to work towards the reservation of seats
for women in the State Legislatures and Parliament.

The Budget (Railways) 2007-2008: The discussion on the Budget
(Railways) 2007-2008 took place on 12, 13 and 14 March 2007. Initiating
the discussion on 12 March 2007, Shri M. Venkaiah Naidu (BJP) said
that the critical aspects of infrastructure, security, safety, amenities
and the need for expansion of the Railway network in the country had
been ignored in the Railway Budget 2007-2008. Dismissing the claim
that the Budget was realistic, he said that it was definitely a populist
Budget. The regional imbalances in different parts of the country, he
said, should be taken care of. Moreover, negating the claim made by
the Minister about the thirty-two new trains, he said that in fact only
ten new trains had been introduced. He said that the number of employees
in Railways had been reduced while more than twelve thousand posts
were lying vacant, which was against the interests of the common
man. Referring to the Samjhauta Express incident and Mumbai serial
blasts, Shri Naidu enquired as to what steps were being taken on the
safety front. He also informed that around 10,000 kms of railway track
needed replacement. He suggested that the idle assets of the railways
in various parts of the country be assessed and disposed of after their
identification. He urged the Minister to take care of the people’s aspirations
and also the problems faced by them from time to time.
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Participating in the discussion®, Shri Praveen Rashtrapal (INC)
complimented the Railway Minister for his performance and said that
the Railways were helping the entire industry in the country. He commended
the Minister for having a coach factory each at Madhepur in Bihar and
Raebareli in Uttar Pradesh and requested that coach manufacturing
tactory or Railway Workshop be opened in Gujarat. Stating the fact
that Gujarat had the highest rail track of Meter Gauge and was giving
the maximum revenue to the Railways, he urged that the remaining
Meter Gauge rail tracks in Gujarat be converted into Broad Gauge. In
order to improve the industrial background of Saurashtra, he suggested
for opening a rail circuit in between the minor ports located there. He
also urged that the assurance given regarding fulfilling the quota of
Scheduled Castes and Scheduled Tribes while granting the newspaper
and eatable stalls be implemented at the earliest. He said that the
Railways should employ experts, engineers and chartered accountants
along with their Government officers to prepare an inventory of its
assets and properties, as it was one of the largest employers of the
world.

Replying to the debate on 14 March 2007, the Minister of Railways,
Shri Lalu Prasad referred to the Rakesh Mohan Committee constituted
to look into the matters like bankruptcy in Railways, railway accidents,
etc. The expert group, he stated, had mentioned in its report that the
Indian Railways were standing on the verge of financial crisis and if
this rate was maintained, the Railways would soon become impecunious.
But the Railways had been brought out of such crisis. Fares, he said,
had been reduced instead of being increased. He assured that there
would be no retrenchment in Railways and no posts would be abolished.
The backlog of vacancies reserved for Scheduled Castes and Scheduled
Tribes and Other Backward Classes was being filled. Moreover, the

* Others who took part in the discussion were: Sarvashri Mahendra Mohan, Penumailli
Madhu, Motiur Rahman, Lalit Kishore Chaturvedi, Karnendu Bhattacharjee, Ram
Narayan Sahu, Tarini Kanta Roy, Kalraj Mishra, Silvius Condpan, Matilal Sarkar,
Pyarelal Khandelwal, Tariq Anwar, K. Chandran Pillai, Abu Asim Azmi, Abani Roy,
Manohar Joshi, Surendra Lath, S.P.M. Syed Khan, Urkhao Gwra Brahma, Varinder
Singh'Bajwa, Datta Meghe, K.E. Ismail, Vijay J. Darda, Abdul Wahab Peevee,
Tarlochan Singh, Bashishtha Narain Singh, Syed Azeez Pasha, Ajay Maroo, R.
Shunmugasundaram, K.B. Shanappa, Nandi Yellaiah, B.S. Gnanadesikan, Rajniti
Prasad, Rudra Narayan Pany, Moinul Hassan, Janardhana Poojary, Suresh Bhardwaj,
Jayantilal Barot, Gireesh Kumar Sanghi, Prof. Ram Deo Bhandary, Prof. P.J.
Kurien, Dr. Gyan Prakash Pilania, Smt. S.G. Indira, Smt. N.P. Durga, Smt. Viplove
Thakur, Smt. Sushma Swaraj and Prof. (Smt.) Alka Balram Kshatriya
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process of re-instating eight thousand persons in the Railway Protection
Force was also going on. ‘

The Minister further stated that the Indian Railways had disproved
the myth that a loss-making Government undertaking could be ‘made
profitable only by resorting to retrenchment of its employees and cutting
down a number of posts. He said that passenger amenities, cleanliness,
safety and security were the issues that had been kept on priority. He
informed that a train between Kolkata and Dhaka in Bangladesh would
start from April 2007. The rail links between India and Pakistan had
also been reintroduced. He stated that the Indian railways being the
core sector,-it would not be handed over to the private sector. He
enumerated the number of works that were being carried out such as
electrification, improvement of signal system, construction of new rail
lines and repair of bridges.

Replying to the points raised by some members regarding the allocation
of funds for projects in various States, he said that it had been enhanced.
He assured that all the suggestions given by the members would be
implemented within a specified time.

The Budget (General) 2007-2008: The discussion on the Budget
(General) 2007-2008 took place in the House on 14 and 19 March
2007. Initiating the discussion on 14 March 2007, Shri Yashwant Sinha
(BJP) pointed out the weaknesses of the economy—the low agricultural
growth and its declining contribution to the GDP, high inflation, especially
of the essential commodities, rising interest rates, a growing current
account deficit, an infrastructure deficit and the siow pace of economic
reforms. He said that the central issue in the economy was inflation.
He was of the view that the present high inflation rate was largely
accounted for by the rise in the prices of essential commodities which
hurt the common man. Referring to the claim of the Government that
the electricity generation had accorded a growth rate and the Tenth
Plan Target for the power sector had been achieved, Shri Sinha enquired
as to how many projects in the power sector had actually gone into
production of electricity.

He also questioned as to why the household savings was stagnating
around twenty two per cent of the GDP. He suggested that the Government
should think on the improvement of useful schemes such as the Annapooma
and the Antyodaya, besides increasing the minimum support price (MSP).
Speaking about the Kisan Credit Card, he said that the scheme had
made rapid progress with cumulatively more than 645 lakh cards issued
up to October 2006. In the agricultural sector, he said, the central
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issue was water and urged the Government to start a Sampurna Sinchai
Yojana and ensure that the project was implemented properly and timely.
Putting forth his demand for providing farm credit to the farmers, he
said that the loan should be provided at four per cent interest rate.
Regarding the amount of fund allocated for Sarva Shiksha Abhiyan he
said that the amount of Rs.10,671 crore was barely enough taking into
consideration the present rate of inflation. He urged the Government to
bring the Pension Bill and remain committed to the economic reforms.

Replying to the discussion on 19 March 2007, the Minister of Finance,
Shri P. Chidambaram said that the Budget might not have satisfied
everyone but there were surely aspects of the Budget that had been
universally acclaimed. He informed that there had been large inflows
of foreign exchange and the high growth of the economy was fuelling
the demand whereas supply of many items had not been able to keep
pace with the demand. The only long-term solution to check the inflation
was to increase the production and productivity. As inflation was a
monetary phenomenon, the RBI had direct responsibility for maintaining
the price stability and it had already taken a number of steps to moderate
money supply. He stated that the difference between 2000-2001 and
2006-2007 was that in the year 2000-2001 inflation was high while the
growth was modest and the GDP grew by only 4.4 per cent. In 2006-
2007, the GDP was growing at over 9 per cent. He assured the members
that the Government would take fiscal, monetary and supply side measures
to moderate the inflation.

Statement regarding preventive detention of Ottavio Quattrochi in
Argentina: Making a Statement in the House on 27 February 2007,
the Minister of State in the Ministry of Personnel, Public Grievances
& Pensions and Minister of State in the Ministry of Parliamentary Affairs,
Shri Suresh Pachauri stated that the CBI had received a communication
on 16 February 2007 through diplomatic channels, indicating inter alia,
that even though India and Argentina did not have an Extradition Treaty,
India could still make a request for extradition of Ottavio Quattrochi
under the Argentinian law; that the matter was presently pending in
the court of Misiones province; that the court had appointed Dr. Carlos
Guilleremo Daneri, Public Prosecutor, on behalf of Government of India
and that India would have to give an offer of reciprocity for seeking
extradition of Ottavio Quattrochi. After the preparation of extradition
request, CBI held a meeting with the officers of Legal and Treaty Division
of the Ministry of External Affairs on 22 February 2007 and got the
draft extradition request vetted.
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The Minister further stated that the CBI had been diligently preparing
for making an extradition request in accordance with the provisions of
Argentinian law and within the stipulated time period of thirty days.
According to the Argentinian law, the extradition request and accompanying
documents had to be in Spanish language. He said that the Government
had been informed on 26 February 2007 that Ottavio Quattrochi had
been released on bail from preventive detention by the Federal Court
in Argentina, with the condition that he would not leave Argentina but
this would have no bearing on the extradition proceedings being initiated
by the Government. The request of the extradition, he said, was being
processed with utmost urgency and a CBI team was scheduled to
reach Buenos Aires well before the expiry of the stipulated thirty days
time. He assured the House that the UPA Government was fully committed
to the autonomy of the CBI and would render all possible assistance
for the performance of its functions.

Statement regarding successful launch of Polar Satellite Launch
Vehicle (PSLV-C8): On 3 May 2007, the Minister of State in the Prime
Minister's Office, Shri Prithviraj Chavan made a Statement in the House
on the subject and said that India's Polar Satellite Launch Vehicle,
(PSLV-C8) was launched from the Satish Dhawan Space Centre, Sriharikota
on 23 April 2007. He informed the House that the mission launched
the AGILE satellite of the Italian Space Agency and an Advanced
Avionics Module (AAM) of Indian Space Research Organisation (ISRO).
It was the first time that a PSLV Mission had carried and placed in
orbit a primary satellite of commercial nature belonging to an international
party. The current PSLV-C8 without the use of six solid straps on
motors was the first flight of the PSLV with such a configuration and
was developed so as to provide for lower sateliite launch mass requirements
in a cost effective manner. The PSLV, he said, had emerged as the
workhouse launch vehicle of ISRO with ten consecutive successful
flights. The present mission demonstrated its reliability and versatility
to launch the satellites in various types of orbits as well as to carry
out multiple satellite missions. He congratulated the entire ISRO team
involved in the realization and management of the mission.

Discussion on the working of the Ministry of Health and Family
Woelfare: A discussion on the working of the Ministry of Health and
Family Welfare took place in the House on 9 May 2007.

Initiating the discussion, Smt. Brinda Karat of the CPI (M) said
that health is a fundamental human right and the attainment of the
highest possible level of health is the most important social goal whose
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realization requires the action of many other social and economic sectors,
in addition to the health sector. She referred to the Qureshi Report
and urged the Government to take action against the management of
the private hospitals which were not ensuring that the thirty per cent
of the beds were reserved for the poor. She appealed to the Minister
to assure in the House that the autonomy of the All India Institute of
Medical Sciences would be preserved. She informed the House that
the country’s expenditure on health was amongst the lowest in the
world and the maternal mortality rate was very high. Her party, she
said, welcomed the National Rural Health Mission. The Mission indeed
was essential to bridge the rural-urban gap, but at the same time the
urban health schemes and systems should not be marginalized. Referring
to the Drug Control Authority, she suggested that a monitoring Committee
be set up to bring transparency in its functioning.

Participating in the discussion,* Shri C. Perumal (AIADMK) said
that many of the health programmes of the Government were not functioning
effectively. It was the need of the hour that the Government employed
the modern technologies to contain the diseases such as Malaria, which
had claimed 1,140 lives in the year 2006. He urged the Government to
have a disaster management, especially for the communicable diseases
in order to take action on a war-footing basis and also to advance
action prior to spreading of the disease from one area to another. He
enquired whether the Government was considering to introduce a stringent
law on the conduct of clinical trials. He also stressed upon the popularisation
of yoga and Indian systems of medicine.

Dr. K. Kasturirangan (Nominated) said that the need for increased
investment in medical research was appreciated across the world. The
Indian Council of Medical Research (ICMR), a Govemment funded research
organisation had a major role to play because the type of research it
could undertake was more related to the tropical region, which addressed
the poor and the most vulnerable part of the population. He believed
that the public-private partnership was an important step in the creation
of additional autonomy to the functioning of the area of medical research.
He also suggested that the institutional mechanisms should be given
a serious thought so that the research component was strengthened

* Others who took part in the discussion were: Sarvashri S.S. Ahluwalia, Rajniti
Prasad, Uday Pratap Singh, Ravula Chandra Sekar Reddy, V. Narayanasamy,
Syed Azeez Pasha, Harendra Singh Malik, Jai Parkash Aggarwal, Dr. Gyan
Prakash Pilania and Dr. (Smt) Prabha Thakur
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and encouraged as part of the medical research programme.

Dr. E.M. Sudarsana Natchiappan (INC) said that the State
Governments were not concentrating on the programmes of the
National Rural Health Mission due to their financial constraints. He
emphasized the need for compulsory health insurance for every
citizen below the poverty line. He urged that the recommendations
of the Thorat Committee Report be implemented so that there
was no discrimination against the different communities in the
country.

Replying to the discussion, the Minister of Health and Family Welfare,
Dr. Anbumani Ramadoss said that the Ministry's main focus was to
reduce the maternal mortality rate. He stated that there had been a
steady decline in the total spending on health in case of the States
and they had been asked to increase their spending in the health sector.
The outlay for health in the year 2003-2004 was Rs.6,625 crore which
had been increased to Rs.14,363 crore in the current financial year.

The National Rural Health Mission, he said, was a seven-year
mission programme and the basic unit was Accredited Social Health
Activist (ASHA). All the sub-centres, the Primary Health Centres, the
community health centres and the district headquarters hospitals
were being modernised and improved. Initially, a mobile medical unit
was being given to each district. Referring to the Indian Council of
Medical Research (ICMR), the Minister informed the House that efforts
were being made to make it a separate Department in the Health
Ministry with more budgetary allocation. Speaking about the Integrated
Disease Surveillance Project, he stated that it was a World Bank
funded project and its implementation would include the entire country’s
networking as a result of which the State Government and the Central
Government would be notified about the outbreak of any disease
within six to eight hours and thus immediate action would be initiated.
The Progamme of Pradhan Mantri Swasthya Suraksha Yojana
(PMSSY) envisaged six new AlIMS-like institutions in the next three
years and the upgradation of thirteen existing institutes. He further
said that the Government would introduce the Clinical Establishment
Regulation and Registration Act, 2006 to regulate all the hospitals
including the private and the public hospitals in the country.

Replying to the queries raised by the members, the Minister said
that the Government was giving ample funds to the State Governments
to start nursing colleges and to upgrade the nursing schools into colleges.
As regards the issue of clinical trials, he said that a National Ethical
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Committee had been instituted to initiate severe action in case any
adverse drug reaction due to the trials was noted. The Minister said
that nobody was going to be coerced or forced into any of the
population stabilisation procedures and methods; rather awareness would
be created for the same. The Minister further stated that a National
Drug Authority was being set up by introducing a Bill. He said that a
lot of awareness had to be created with regard to the early detection
of cancer and Rs. 2,900 crore were to be allocated for the cancer
programme in the Eleventh Plan. The Government was also trying to
propagate stem cell therapy. He clarified that the authority to grant
permission to start a medical college vested in the Government of
india only.

B. LEGISLATIVE BUSINESS

The National Institutes of Technology Bill, 2006*: On 21 March
2007, the Minister of State in the Ministry of Human Resource Development,
Smt. D. Purandeswari moved the motion for consideration of the Bill
in the House.

As mentioned in the Statement of Objects and Reasons, in the
early sixties, seventeen Regional Engineering Colleges were set up in
the country with a view to providing the required technical manpower
for the industrial projects which were functioning as the Societies registered
under the Societies Registration Act, 1860 and were affiliated to the
respective State Universities. A High Power Review Committee, constituted
by the Central Government had submitted its report in 1998 and had
inter alia recommended that the Regional Engineering Colleges be
empowered through an enactment of Parliament to award degrees. The
Committee had further recommended that the demand for setting up
new Regional Engineering Colleges be examined on a case to case
basis.

The Central Government had decided to convert all the seventeen
Regional Engineering colleges into National Institutes of Technology
with the status of Deemed University and provide hundred per cent
assistance from the Central Government for the year 2003-2004 onwards.
Later, Bihar College of Engineering, Patna, Raipur Engineering College,
Raipur and Tripura Engineering College, Agartala were converted and

* The Bil was introduced in the Rajya Sabha on 22 May 2006
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notified as National Institute of Technology in the years 2004, 2005
and 2006 respectively. As such, twenty National Institutes were to be
empowered through an enactment. The Bill, inter alia, proposed that a
law be enacted to declare all these twenty institutions as Institutes of
national importance; retain the individuality of the Institutes, make provisions
for co-ordination and regulation of the affairs of these institutes; and
empower them to grant degrees, diplomas and other academic distinctions®.

The motion for the consideration of the Bill, clauses, etc. were
adopted and the Bill was passed.

The Cable Television Networks (Regulation) Amendment Bill, 2007**:
On 15 May 2007, the Minister of Information and Broadcasting, Shri
Priyaranjan Dasmunsi moved the motion for consideration of the Bill in
the House. The Bill sought to make it compulsory for every cable
operator to retransmit channels transmitted by Parliament of India in
the manner and the name as specified by the Central Government by
notification in the Official Gazette.

Participating in the discussion, Shri Saman Pathak (CPI-M) said
that due to the monopoly market of cable operators, the importance of
Doordarshan and regional channels was declining. It was necessary
that national feelings, good culture and educational programmes were
promoted.

The motion for the consideration of the Bill, clauses, etc. were
adopted and the Bill was passed.

The Securities Contracts (Regulation) Amendment Bill, 2007***: On
17 May 2007, the Minister of Finance, Shri P. Chidambram moved the
motion for consideration of the Bill in the House. As mentioned in the
Statement of Objects and Reasons, securitisation is a form of financing
involving pooling of financial assets and the issuance of securities
that are re-paid from the cash inflows generated by the assets and is
generally accomplished by actual sale of the assets to a bankruptcy
remote vehicle, that is, a special purpose vehicle, which finances the
purchase through the issuance of bonds. The bonds are backed by
future cash flows of the asset pool comprising of mortgages, credit

* Excerpts from Objects and Reasons of the Bill
- ]’hoBillupmedbytheLokSabha.waslaidontheleleon4May2007
*** The Bill as passed by the Lok Sabha was laid on the Table on 16 May 2007
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cards, auto and consumer loans, student loans, corporate debt, export
receivables, off-shore remittances, etc.

Keeping in view the potential of the market, international trends
and consultations held with major institutional participants and market
experts, it was decided to amend the Securities Contracts (Regulation)
Act, 1956 and accordingly, the Securities Contracts (Regulation)
Amendment Bill, 2005 was introduced in the Lok Sabha on
16 December 2005. The Bill was referred to the Standing Committee
on Finance on 23 December 2005 for examination and report thereon.
The Committee presented its report to the Lok Sabha on 22 May 2006.
The Committee, in its report, recognised the need for listing and
trading of securities certificates or instruments on the Stock Exchanges
and expressed their agreement with the broad objectives of the
proposals contained in the Securities Contracts (Regulation) Amendment
Bill, 2005. However, it recommended a modified approach for regulation
and development of the market for such instruments. As the approach
recommended by the Committee and agreed to by the Government
were different from the provisions in the Securities Contracts (Regulation)
Amendment Bill, 2005, it was proposed to withdraw the said
Bill and to move a revised Bill, viz., the Securities Contracts (Regulation)
Amendment Bill, 2006 to amend the principal act*.

Participating in the discussion,*™ Shri P.G. Narayanan (AIADMK)
said that the Bill provided a mechanism to enable the banks to pool
various types of loans and issue bonds called Securitisation Certificates.
The Bill included such certificates in the definition of securities as a
result of which they could also be traded in the stock markets.

Replying to the discussion, the Minister of Finance, Shri P. Chidambram
said that the Report of the Standing Committee had been accepted in
toto. He said that an active securities market would be created and
the securities would be traded. He added that when the securities are
listed abroad, the investors abroad would also buy those securities
and the risk confined to India would spread to other countries. The
minimized risk was good for the country. The Stock Exchange Board
of India (SEB!) would frame the regulations regarding the governing

* Excerpt from Objects and Reasons of the Bill. The Bill was introduced in Lok
Sabha on 15 December 2006 and was passed on 14 May 2007

** Those who took part in the discussion were Sarvashri S.S. Ahluwalia, Amar Singh,
Rajeev Shukia and Moinul Hassan
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and trading of security instruments. Informing about the students’ loan,
the Minister said that the number and the amount of students’ loan
had increased manifold.

The motion for consideration of the Bill, and clauses, etc. were
adopted and the Bill was passed.

C. QUESTION HOUR

During the Session, 12,190 notices of Questions (10,436 Starred
and 1,754 Unstarred) were received. Out of these, 619 Questions were
admitted as Starred and 4,740 as Unstarred. The total number of notices
of Questions received in Hindi was 3,063.

Daily average of Questions: For all days, the list of Starred Questions
contained 20 Questions except on 20 March 2007 which had 19 Questions.
On an average, 1.85 Questions were orally answered per sitting. The
maximum number of Questions orally answered was six on 14 March,
27 April and 17 May 2007 and the minimum number of Questions
orally answered was two on 16 May 2007.

The list of Unstarred Questions contained 130 Questions on
26 and 27 February 2007 and 141 Questions on 5 March 2007. On the
rest of the days, it contained 155 Questions each.

Half-an-Hour Discussion: In all, nine notices of Half-an-Hour Discussion
were received, out of these one was admitted and discussed.

Short Notice Questions: In all, seven Short Notice Questions were
received. However, none was admitted.

D. OBITUARY REFERENCES

During the Session, obituary references were made on the passing
away of Shri Chittabrata Majumdar and Shrimati Sumitra Mahajan, both
sitting members and Sarvashri Hokishe Sema and Sawaisingh Sisodia,
both former members. Members stood in silence as a mark of respect
to the memory of the deceased.
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STATE LEGISLATURES
GOA LEGISLATIVE ASSEMBLY*

The Fifth Goa Legislative Assembly which commenced its First
Session on 15 June 2007 was adjourned sine die on the same day. The
Goveror prorogued the House on 20 June 2007. (The General Elections
to the Fifth Goa Legislative Assembly were held earlier on 2 June 2007
and the results declared on 5 June 2007)

Speaker Pro-tem: Shri Aleixo Sequeira was appointed Speaker Pro-
tem. All the newly elected MLAs to the Fifth Legislative Assembly took
oath/affirmation on 15 June 2007.

Election of Speaker: On 15 June 2007, Shri Pratapsingh Raoji Rane
was unanimously elected as the Speaker of the State Legislative Assembly.

MAHARASHTRA LEGISLATIVE COUNCIL**

The Maharashtra Legislative Council, which commenced its First
Session of the year 2007 on 14 March 2007 was prorogued by the
Governor on 17 April 2007. There were 21 sittings in all.

Address by the Governor: The Governor of Maharashtra Shri S.M.
Krishna addressed the Joint Sitting of both the Houses on 14 March
2007. A copy of the Governor's address was laid on the Table of the
House on the same day. The Motion of Thanks to the Governor for his
Address was moved and adopted by the House without any amendment.

Legislative Business: During the Session, the Mumbai Primary Education
and the Maharashtra Private Schools Employees (Conditions of Service)
Regulation (Amendment) Bill, 2007 was introduced, considered and passed
by the House.

The following Bills, as passed by the State Legislative Assembly,
were considered and passed by the House: (i) The Maharashtra Ownership
Flats (Regulation of the Promotion of Construction, Sale, Management
and Transfer) (Amendment) Bill, 2005; (i) The Maharashtra Land Revenue
Code (Amendment) Bill, 2007; (i) The Maharashtra Municipal Corporations
and Municipal Councils (Amendment) Bill, 2007; (iv) The Vidarbha lrrigation
Development Corporation and the Konkan Irrigation Development Corporation
(Amendment) Bill, 2007; (v) The Maharashtra Government Servants
Regulation of Transfer and Prevention of Delay in Discharge of Official

* Material contributed by the Goa Legislative Assembly Secretariat
" Material contributed by the Maharashtra Legislative Council Secretariat
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Duties (Amendment) Bill, 2007; (vi) The Maharashtra State Public Enterprises
(Reconstruction and other Special Provisions) (Repeal) Bill, 2007; (vii)
The Mumbai Municipal Corporation and the Mumbai Regional Municipal
Corporation (Temporary Amendment) Bill, 2007; (viii) The Maharashtra
Regional and Town Planning (Amendment) Bill, 2007; (ix) The Maharashtra
Agricultural Produce Marketing (Development and Regulation) (Amendment)
Bill, 2007; (x) The Maharashtra Municipal Corporations (Amendment)
Bill, 2007; and (xi) The Maharashtra Legislature Members' Salaries and
Allowances (Amendment) Bill, 2007.

The following Bills as passed by the State Legislative Assembly
were considered by the House: (i) The Maharashtra (Supplementary)
Appropriation Bill, 2007; (i) The Maharashtra Appropriation (Vote on
Account) Bill, 2007; (iii) The Maharashtra State Tax on Professions,
Trades Callings and Employment and the Maharashtra Value Added Tax
(Amendment) Bill, 2007; and (iv) The Maharashtra Appropriation Bill,
2007.

Financial business: The Minister of State for Finance Shri Sunil
Punjabrao Deshmukh presented the Supplementary Statement of
Expenditure for the year 2006-2007 to the House on 14 March 2007.
The discussion on the Supplementary Demands for the year 2006-2007
was held on 23 and 24 March 2007.

The Minister of State for Finance presented the Budget for the year
2007-2008 on 22 March 2007. The General Discussion on the Budget
was held on 26 and 28 March 2007.

Obituary references: During the Session, obituary references were
made on the passing away of Shri Sadananda Shankar Varde and
Shrimati Pramila Bhanushankar Yagnik, both former members of the
State Legislative Council and Dr. Punjabrao Gunvantrao Deshmukh,
former Minister and member of the Maharashtra Legislative Assembly.
Tributes were also paid to freedom fighters Bhagat Singh, Sukh Dev
and Rajguru, on the occasion of completion of seventy-five years of
their martyrdom.

MAHARASHTRA LEGISLATIVE ASSEMBLY*

The Maharashtra Legislative Assembly commenced its First Session
of the year 2007 also known as the Budget Session on 14 March 2007.
The Governor prorogued the House on 17 April 2007. There were 21
sittings in all.

* Material contributed by the Maharashtra Legislative Assembly Secretariat
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Address by the Governor: The Governor of Maharashtra addressed
members of both the Houses on 14 March 2007. The Motion of Thanks
to the Governor for his Address was moved in the House on the same
day. The discussion on the Motion was held on 16 and 17 March 2007.
The House adopted the Motion without any amendment on 17 March
2007.

Legislative business: During the Session, the following 16 Bills were
considered and passed by the House: (i) The Maharashtra Land Revenue
Code (Amendment) Bill, 2007; (i) The Maharashtra Municipal Corporations
(Amendment) Bill, 2007; (i) The Maharashtra Agricultural Produce Marketing
(Development and Regulation) (Amendment) Bill, 2007; (iv) The Vidarbha
Irigation Development Corporation and the Konkan Irrigation Development
Corporation (Amendment) Bill, 2007; (v) The Maharashtra Government
Servants Regulation of Transfers and Prevention of Delay in-Discharge
of Official Duties (Amendment) Bill, 2007; (vi) The Maharashtra State
Enterprises (Restructuring and Other Special Provisions) (Repeal) Bill,
2007; (vii) The Maharashtra State Tax on Professions, Trades Callings
and Employments and the Maharashtra Value Added Tax (Amendment)
Bill, 2007; (viii) The Mumbai Municipal Corporation and the Bombay
Provincial Municipal Corporation (Temporary Amendment) Bill, 2007; (ix)
The Maharashtra (Supplementary) Appropriation Bill, 2007; (x) The
Maharashtra Appropriation (Vote on Account) Bill, 2007; (xi) The Maharashtra
Regional and Town Planning (Amendment) Bill, 2007; (xii) The Maharashtra
Appropriation (Amendment) Bill, 2007; (xiii) The Maharashtra Legislature
Members' Salaries and Allowances (Amendment) Bill, 2007; (xiv) The
Maharashtra Municipal Corporations and Municipal Councils (Amendment)
Bill, 2007; (xv) The Bombay Primary Education and the Maharashtra
Employees of Private Schools (Conditions of Service ) Regulation (Amendment)
Bill, 2007; and (xvi) The Maharashtra Ownership Flats (Regulation of the
Promotion of Construction, Sale, Management and Transfer) (Amendment)
Bill, 2005.

Financial business: The Minister of Finance presented the
Supplementary Demands for the year 2006-2007 on 14 March 2007. The

discussion and voting on the Supplementary Demands of five Departments
were held on 23 and 24 March 2007.

A total of 60 Cut Motions were received, out of which 33 were
admitted, while 27 were disallowed. No Cut Motion was moved in the
House.

The Maharashtra (Supplementary) Appropriation Bill, 2007 was passed
by the House on 24 March 2007.
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The Minister of Finance presented to the House the Budget for the
year 2007-2008 on 22 March 2007. The general discussion on the Budget
was held on 26 and 28 March 2007. The Minister replied to the discussion
on 29 March 2007.

The discussion and voting on the Demands for Grants were held on
3, 4,5, 9, 10, 11, and 12 April 2007. In all, 177 Demands for Grants
of the Budget were passed by the House. The Maharashtra Appropriation
Bill, 2007 was passed by the House on 12 April 2007.

A total of 3,476 Cut-Motions were received, out of which 3,286 were
admitted, while the rest were disallowed. No Cut Motion was moved in
the House.

Obituary references: During the Session, obituary references were
made on the passing away of all former members of the State Legislative
Assembly. Tributes were also paid to freedom fighters, Sarvashri Bhagat
Singh, Sukh Dev and Rajguru, on the 75th anniversary of their martyrdom.

MANIPUR LEGISLATIVE ASSEMBLY*

The Second Part of the First Session of the Ninth Manipur Legislative
Assembly which commenced on 3 May 2007, was adjourned sine die on
22 May 2007. There were 16 sittings in all.

Address by the Governor: The Governor of Manipur, Dr. Shivinder
Singh Sidhu had addressed members of the Assembly on 16 March
2007. The Motion of Thanks to the Governor's Address was moved
by Shri N. Mangi Singh and seconded by Dr. Kh. Loken Singh. The
discussion on the Motion was held on 3 and 4 May 2007. The Motion
was adopted by the House.

Legislative business: During the Session, the following five Bills
were introduced, considered and passed by the House: (i) The Manipur
Appropriation (No. 3) Bill, 2007; (ii) The Manipur Appropriation (No. 4)
Bill, 2007; The Electricity (Manipur Amendment) Bill, 2007; The
Manipur Reservation of Vacancies in Posts and Services (for Scheduled
Castes and Scheduled Tribes) Second Amendment Bill, 2007; and The
Manipur Loktak Lake (Protection) Amendment Bill, 2007.

Obituary references: During the Session, obituary references were
made on the passing away of Shri Th. Navakumar Singh and Shri Ng.
Luikang, both former members of the State Legislative Assembly.

* Material contributed by the Manipur Legislative Assembly Secretariat.
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STATEMENT SHOWING THE WORK
TRANSACTED DURING THE TENTH SESSION
OF THE FOURTEENTH LOK SABHA

PERIOD OF THE SESSION 23 February 2007 to 20 March 2007
26 April 2007 to 17 May 2007
NUMBER OF SITTINGS HELD 32
TOTAL NUMBER OF SITTING HOURS 119 hours .and 32 minutes
GOVERNMENT BILLS
(i) Pending at the commencement of the Session 27
(i) Introduced 19
(ili) Laid on the Table, as passed by Rajya Sabha 2

(lv) Reported by Standing Committee

(v) Referred to Departmentally-Related
Standing Committees by Speaker,
Lok Sabha/Chairman, Rajya Sabha

(vi) Discussed 22
(vil) Passed 22
(vili) Retumed by Rajya Sabha

. without any recommendation 8
(ix) Pending at the end of the Session 26
PRIVATE MEMBERS' BILLS
() Pending at the commencement of 202

the Session

() Introduced 14
(i) Discussed 2
(iv) Passed N
(v) Withdrawn 1
(vi) Part-discussed 1
(vil) Pending at the end of the Session 215
NUMBER OF DISCUSSION HELD UNDER RULE 184

(i) Notices received 894
() Admitted 278
(i) Discussed Nil
NUMBER OF MATTERS RAISED UNDER RULE 377 324
NUMBER OF MATTERS RAISED ON URGENT 156

PUBLIC IMPORTANCE DURING ZERO HOUR
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NUMBER OF DISCUSSIONS HELD UNDER RULE 183
(Matters of Urgent Public Importance)

(i) Notices received 417
(i) Admitted 6
(ili) Discussions held 3
(iv) Part-discussed 1
NUMBER OF STATEMENTS MADE UNDER RULE 197 3
(Calling attention to matters of Urgent Public importance)

STATEMENTS MADE BY MINISTERS 57 (Including 6 by
UNDER RULE 372 Minister of Parliamentary Affairs)

STATUTORY RESOLUTIONS

() Notices received 37
(i) Admitted 3
(lii) Moved 1
(iv) Adopted Nil
(v) Negatived 1
GOVERNMENT RESOLUTIONS
() Notices received 2
(i) Admitted 2
(i) Moved 1
(iv) Adopted 1
PRIVATE MEMBERS'* RESOLUTIONS
(i) Received 1
(i) Admitted 10
(iil) Discussed 1
(iv) Adopted Nt
(v) Part-discussed 1
NUMBER OF ADJOURNMENT MOTIONS
(i) Total number of Notices received 12
(i) Brought before the House Nil
(lii) Consent withheld by the Speaker, Lok Sabha 12
outside the House
NUMBER OF PARLIAMENTARY COMMITTEE(S)
CONSTITUTED, IF ANY DURING THE SESSION 4
TOTAL NUMBER OF VISITORS' PASSES ISSUED 15,066
DURING THE SESSION passes
MAXIMUM NUMBER OF VISITORS' PASSES 1,147 passes issued
ISSUED ON ANY SINGLE DAY AND THE on 3 May 2007

DATE ON WHICH ISSUED
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TOTAL NUMBER OF QUESTIONS ADMITTED

() Starred 621
(i) Unstarred 5,928
(iii) Short Notice Questions Ni
(iv) Half-an-Hour discussions Nil
PETITIONS PRESENTED 1

NUMBER OF NEW MEMBERS 12 Members
SWORN-IN WITH DATE (One each on 2, 7 & 20 March and
14 May 2007, Six on 26 April 2007

and two on 15 May 2007)

NUMBER OF PRIVILEGE MOTIONS
(i) Notices received 16
(i) Brought before the House N

WORKING OF PARLIAMENTARY COMMITTEES

Sl.
No.

Name of the Committee No. of sittings held during No. of
the period from 1 April Reports
to 30 June 2007 presented

2 3 4

i)

)
iv)

vi)
vil)
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ix)
x)

xi)
xii)
xiii)
xiv)
xv)

xvi)

Business Advisory Committee -— -

Committee on Absence of Members
from the Sittings of the House — -—
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Committee on Government Assurances —_ -

Committee on Members of Parliament
Local Area Development Scheme (MPLADS) 2 -_—

Committee on Papers Laid on the Table - -
Committee on Petitions -

Committee on Private Members' Bills
and Resolutions 2

Committee of Privileges -
Committee on Public Accounts
Committee on Public Undertakings
Committee on Subordinate Legislation

Committee on the Waelfare of Scheduled
Castes and Scheduled Tribes

General Purposes Committee -

N o
N~N|N

© |
-

xvil) House Committee

a) Accommodation Sub-Committee _—
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vi)
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xi)
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xiil)
xiv)

xV)
xvi)
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b) Sub-Committee on Amenities
Library Committee

Railway Convention Committee
Rules Committee

JOINT /SELECT COMMITTEE

Joint Committee on Uffices of Profit

Joint Committee on Salaries and
Allowances of Members of Parliament

DEPARTMENTALLY-RELATED STANDING COMMITTEES

Committee on Agriculture

Committese on Chemicals and Fertilizers
Committee on Coal & Steel

Committee on Defence

Committee on Energy

Committee on External Affairs
Committee on Finance

Committee on Food, Consumer Affairs
and Public Distribution

Committee on Information Technology
Committee on Labour

Committee on Petroleum and Natural Gas
Committee on Raillways

Committee on Rural Development

Committee on Social Justice and
Empowerment

Committee on Urban Development
Committee on Water Resources

2
4
10
5
5
1

2

1 (Original)
3 (Statements)

4

1; 1 (Statement)

CELL ON PARLIAMENTARY FORUM

Sl
No.

Name of Forum

No. of Meetings heid during
the period from 1 April
to 30 June 2007

Pariilamentary Forum on Children

Parliamentary Forum on Water
Conservation and Management

Parliamentary Forum on Youth

Parliamentary Forum on Population
and Public Health

3

4
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STATEMENT SHOWING THE WORK
TRANSACTED DURING THE TWO HUNDRED AND
TENTH SESSION OF THE RAJYA SABHA

-
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PERIOD OF THE SESSION

NUMBER OF SITTINGS HELD

TOTAL NUMBER OF SITTING HOURS
NUMBER OF DIVISIONS HELD
GOVERNMENT BILLS

(i) Pending at the commencement of
the Session
(il) Introduced
(iii) Laid on the Table as passed by Lok Sabha

(iv) Returmed by Lok Sabha with any
amendment

(v) Referred to Select Committee by
Rajya Sabha

(vi) Referred to Joint Committee by
Rajya Sabha

(vil) Referred to the Department-related
Standing Committees

(viil) Reported by Select Committee
(ix) Reported by Joint Committee

(x) Reported by the Department-related
Standing Committees

(xi) Discussed
(xii) Passed

(xili) Withdrawn
(xiv) Negatived
(xv) Part-discussed

(xvi) Retumed by the Rajya Sabha without any
recommendation

(xvil)Discussion postponed
(xvili)Pending at the end of the Session

PRIVATE MEMBERS' BILLS

(i) Pending at the commencement of the
Session

(i) Introduced

(i) Laid on the Table as passed by
the Lok Sabha

23 February to 21 March 2007
and 26 April to 17 May 2007

31
88 Hours and 36 Minutes
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(iv) Returned by the Lok Sabha with any
amendment and laid on the Table

(v) Reported by Joint Committee

(vi) Discussed

(vil) Withdrawn

(viil) Passed

(ix) Negatived

(x) Circulated for eliciting opinion

(xi) Part-discussed

(xii) Discussion postponed

(xili) Motion for circulation of Bill negatived
(xiv) Referred to Select Committee

(xv) Lapsed due to retirement/death of
Member-in-charge of the Bill

(xvi) Pending at the end of the Session

NUMBER OF DISCUSSIONS HELD UNDER RULE 176
(Matters of Urgent Public Importance)

() Notices received

(i) Admitted

(iil) Discussions held

NUMBER OF STATEMENTS MADE UNDER RULE 180
(Calling Attention to Matters of Urgent Public importance)

Statements made by Ministers
HALF-AN-HOUR DISCUSSIONS HELD

STATUTORY RESOLUTIONS )
(i) Notices received

(i) Admitted

(i) Moved

(lv) Adopted

(v) Negatived

(vi) Withdrawn

GOVERNMENT RESOLUTIONS
() Notices received

(i) Admitted

(i) Moved

(iv) Adopted

PRIVATE MEMBERS' RESOLUTIONS
() Received

() Admitted

(i) Discussed

(iv) Withdrawn

-
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17.
18.
19.

21.

(vi) Negatived -
(vii) Adopted -
(vil) Part-discussed
(viit) Discussion postponed —_

GOVERNMENT MOTIONS

-

(i) Notices received Nil
(i) Admitted N
(i) Moved & discussed P.ll
(iv) Adopted Ni
(v) Part-discussed ]
PRIVATE MEMBERS' MOTIONS
() Received 261
(i) Admitted 340
(i) Moved Nil
(iv) Adopted N
(v) Part-discussed Nil
(vi) Negatived Nil
(vil) Withdrawn Nil
MOTIONS REGARDING MODIFICATION OF STATUTORY RULE
(i) Received Nil
()  Admitted Nil
(i) Moved Nil
(lv) Adopted Nil
(v) Negatived Nl
(vi) Withdrawn Nil
(vii) Part-discussed N
(viil) Lapsed Ni
NUMBER, NAME AND DATE OF PARLIAMENTARY NIL
COMMITTEE CREATED, IF ANY
TOTAL NUMBER OF VISITORS' PASSES ISSUED 1,884
TOTAL NUMBER OF VISITORS 3,868
MAXIMUM NUMBER OF VISITORS' PASSES ISSUED ON 127
ANY SINGLE DAY, AND DATE ON WHICH ISSUED (on 16.3.2007)
. MAXIMUM NUMBER OF VISITORS ON ANY 277 (on 9.3.2007)
SINGLE DAY AND DATE
TOTAL NUMBER OF QUESTIONS ADMITTED
() Starred 619
@) Unstarred 4,740
(lif) Short-Notice Questions Nit
. DISCUSSIONS ON THE WORKING OF THE MINISTRIES 1

Ministry of Health and Family Weiltare
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23. WORKING OF PARLIAMENTARY COMMITTEES

Name of Committee No. of meetings No. of
held during the Reports
period 1 April presented

to 30 June 2007
(i) Business Advisory Committee 3 Nil
(i) Committee on Subordinate Legislation 1 1
(lii) Committee on Petitions 3 Nl
(lv) Committee of Privileges 3 Nil
(v) Committee on Rules Nal Nl
(vi) Committee on Government Assurances 2 Nil
(vil) Committee on Papers Laid on the Table 2 Nil
(viii) General Purposes Committee Nil Nil
(ix) House Committee 2 Nil
Department-related Standing Committees:
(x) Commerce 6 2
(xi) Home Affairs 8 2
(xil) Human Resource Development 3 4
(xiif) Industry 9 5
(xiv) Sclence and Technology, Environment 6 7
and Forests
(xv) Transport, Tourism and Culture 7 10
(xvi) Health & Family Welfare 4 2
(xvii) Personnel, Public Grievances, Law and 7 2
Justice
Other Committees
(xviii)Committee on Ethics 1 Nil
(xix) Committee on Provision of Computers Nil Nil
to Members of Rajya Sabha
(xx) Committee on Members of Parliament 1 ]
Local Area Development Scheme
(xxi) Joint Parliamentary Committee
on the Functioning of Wakf Boards 3 ]
24. NUMBER OF MEMBERS GRANTED LEAVE OF 4
ABSENCE
25. PETITIONS PRESENTED Nil
26. NAME OF NEW MEMBERS SWORN-IN WITH DATES
Sl. Name of Members swom-in Party Affillation  Date on which
No. sworn-in
1 2 3 4
1 Shri Naresh Gujral SAD 23.3.2007
2. Dr. Ram Parkash INC 3.4.2007
3. Prof. M.S. Swaminathan NOM. 26.4.2007
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4. Dr. (Smt.) Kapila Vatsyayan NOM. 3.5.2007
5. Shri Mohammed Amin CPI(M) 5.6.2007
6. Kumar Deepak Das AGP 15.6.2007
7.  Dr. Manmohan Singh INC -do-
27. OBITUARY REFERENCES
Sl. No. Name Sitting Member/

Ex-Member

1.  Smt. Sumitra Mahajan Sitting member
2. Shri Chittabrata Majumdar -do-
3.  Shri Hokishe Sema Ex-Member
4. Shri Sawaisingh Sisodia -do-
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APPENDIX IV

LIST OF BILLS PASSED BY THE HOUSES OF
PARLIAMENT AND ASSENTED TO BY THE
PRESIDENT DURING THE PERIOD FROM

1 APRIL TO 30 JUNE 2007

SIl. No.  Title of the Bill Date of Assent
1 2 3
1. The National Tax Tribunal (Amendment) 3.4.2007
Bill, 2007
2. The National Institute of Pharmaceutical Education
and Research (Amendment) Bill, 2007 3.4.2007
3. The Appropriation (Raillways) No. 2 Bill, 2007 10.5.2007
4. The Appropriation (No.2) Bill, 2007 10.5.2007
5. The Finance Bill, 2007 11.5.2007
6. The National Rural Employment Guarantee 11.56.2007
(Extension to Jammu and Kashmir) Bill, 2007
7. The Mizoram University (Amendment) Bill, 2007 28.5.2007
The Cable Television Networks (Regulation) Amendment
Bill, 2007 28.5.2007
9. The Electricity (Amendment) Bili, 2007 28.5.2007
10. The Securities Contracts (Regulation) Amendment
Bill, 2007 28.5.2007
11. The Central Road Fund (Amendment) Bill, 2007 1.6.2007
12. The National Institutes of Technology Bill, 2007 5.6.2007
13. The State Bank of India (Subsidiary Banks Laws)

Amendment Bill, 2007

18.6.2007
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APPENDIX V

LIST OF BILLS PASSED BY THE LEGISLATURES
OF THE STATES AND THE UNION TERRITORIES
DURING THE PERIOD

1 APRIL TO 30 JUNE 2007

LN

N

o0 s w

IR I SR

GOA LEGISLATIVE ASSEMBLY
The Goa Appropriation (No.3) Bill, 2007

MANIPUR LEGISLATIVE ASSEMBLY

The Manipur Appropriation (No.3) Bill, 2007
The Manipur Appropriation (No.4) Bill, 2007
The Electricity (Manipur Amendment) Bill, 2007

The Manlpur Reservation of Vacancies in Posts and Services (For Scheduled
Castes and Scheduled Tribes) Second Amendment Bill, 2007

The Manipur Loktak Lake (Protection) Amendment Bill, 2007

ORISSA LEGISLATIVE ASSEMBLY

The Orissa Municipal (Amendment) Bill, 2007*

The Orissa Appropriation Bill, 2007

The Orissa Legislative Assembly Members Salary, Allowances & Pension (Amendment)
Bilt, 2007*

UTTARAKHAND LEGISLATIVE ASSEMBLY

The Uttarakhand Appropriation Bill, 2007

The Uttarakhand (The Uttar Pradesh Zamindari Abolition and Land Reforms Act,
1950) (Adaptation and Modification Order, 2001) (Amendment) Bill, 2007

The Uttarakhand District Planning Committee Bill, 2007

The Uttarakhand Panchayat Laws (First Amendment) Bill, 2007
The Uttarakhand Protection of Cow Progeny Bill, 2007

The Uttarakhand Police BIll, 2007*

UTTAR PRADESH LEGISLATIVE ASSEMBLY

The King George's Medical University (Second Amendment) Bill, 2007
The Uttar Pradesh Water Supply and Sewerage (Second Amendment) Bill, 2007
The Uttar Pradesh King George's University of Dental Science (Repeal) Bill, 2007
The Uttar Pradesh Commission for Minorities (Amendment) Bill, 2007
The Uttar Pradesh Appropriation (Second Vote on Account) Bill, 2007

The Uttar Pradesh State Commission for Backward Classes (Amendment) Bill,
2007
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10.

1.
12.

13.
14.

15.
16.

17.

18.
19.

21.

*
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The Uttar Pradesh Go Seva Ayog (Sanshodhan) Vidheyak, 2007
The Uttar Pradesh State Universities (Amendment) Bill, 2007
The Uttar Pradesh Awas Evam Vikas Parishad (Sanshodhan) Vidheyak, 2007

The Uttar Pradesh Subordinate Services Selection Commission (Repeal) Bill,
2007

The Uttar Pradesh State Law Commission (Repeal) Bill, 2007

The Uttar Pradesh State Legislature (Residence of the Officers and Leader of
Opposition) (Repeal) Bill, 2007

The Uttar Pradesh Secondary Education Services Selection Board (Second
Amendment) Bill, 2007

The Uttar Pradesh Sports (Registration, Recognition and Regulation of Association
(Repeal) 8BIll, 2007

The Uttar Pradesh State Commission for Women (Amendment) Bill, 2007

The Uttar Pradesh Commission for Scheduled Castes and Scheduled Tribes
(Amendment) Bill, 2007*

The Uttar Pradesh Higher Education Services Commission (Amendment) Bill,
2007*

The Uttar Pradesh Forest Corporation (Amendment) Bill, 2007
The Uttar Pradesh Krishi Utpadan Mandi (Sanshodhan) Vidheyak, 2007*
The Uttar Pradesh Technical University (Amendment) Bill, 2007
The Uttar Pradesh Appropriation Bill, 2007
The Uttar Pradesh Dr. Bhim Rao Ambedkar Samajik Parivartan Sthal (Protection
and Maintenance) Bill, 2007*
UTTAR PRADESH LEGISLATIVE COUNCIL
The Mohammad Ali Jauhar University (Amendment) Bill, 2007
The King George's Medical University (Second Amendment) Bill, 2007

Bills awaiting assent

-
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APPENDIX viI
A. PARTY POSITION IN LOK SABHA (AS ON 1 AUGUST 2007)
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APPENDIX VII (CONTD.)
A. PARTY POSITION IN LOK SABHA (AS ON 1 AUGUST 2007)
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LOK SABHA SECRETARIAT PUBLICATIONS AVAILABLE ON SALE

BOOKS

Abstracts on Parliamentary Procedure

Abstracts on Parliamentary Procedure (Series 1-35)
Anti-Defection Law in India and the Commonweaith

Babu Jagjivan Ram in Parliament: A Commemorative Volume

Cabinet Responsibility to the Legislature: Motions of Confidence

and No-confidence in the Lok Sabha and State Legislatures
Calligraphed copy of the Constitution

Conferment of Outstanding Parliamentarian Awards
Constituent Assembly Debates

Constitution Amendment in India

Constitution of India in Precept & Practice

Council of Ministers

Council of Ministers (1947-2004)

Dada Saheb Mavalankar-Father of Lok Sabha
Demarcation of Responsibilities in Government of India
Dictionary of Constitutional and Parliamentary Terms
Directions by the Speaker (Sth Edition)

Discipline and Decorum in Parliament and State Legislatures

Disqualification of Members on Ground of Defection (Sept. 1999)

Fifty Years of Indian Parliament

Fifty Years of Indian Parliamentary Democracy

Finance Minister's Budget Speeches

Glossary of Idioms

Handbook for Members, Lok Sabha (14th Edn.)

Hiren Mukerjee in Parliament-A Commemorative Volume
Honouring National Leaders-Statues and Portraits in
Parliament Complex

india and Human Rights

Indlan Parliamentary Companion-Who's Who of Members
of Lok Sabha (First to Thirteenth Lok Sabha)

indira Gandhi-Speeches in Parliament

Indrajit Gupta in Parliament—A Commemorative Volume

International Parliamentary Conference to mark the Golden
Jubllee of the Parliament of India (22-24 January, 2003)-

A Commemorative Souvenir
into the Third Millennium-A Speaker's Perspectives
Legislators In India, Salaries and Other Facilities

Lohia and Parliament
Madhu Dandavate in Parliament: A Commemorative volume

Maulana Abul Kalam Azad

Members of 14th Lok Sabha-A Brief Introduction (Bi-lingual)
Motions and Resolutions in Parliament

Muhawara and Lokokti Kosh (Hindi-Angrezi) (Hindi-English
Glossary of idioms and Proverbs)

Netajl & INA

Parliament of India

PRICE (in Rs.)
English Hindi
50.00  5§0.00
390.00  390.00
2400.00 -
1000.00 -
1650.00 -
800.00 800.00
75.00  75.00
2000.00 2000.00
1200.00 1200.00
895.00

10.00  10.00
360.00 350.00
200.00 200.00
60.00  60.00
300.00

56.00  56.00
300.00 -
20.00  10.00
1500.00 1500.00
300.00 300.00
2400.00 -
80.00 -
80.00  80.00
800.00 -
400.00  400.00
550.00 650.00
1000.00 1000.00
2350.00 -
1400.00 -
650.00 -
800.00 800.00
200.00 200.00
200.00 -
1200.00 -
200.00 100.00
300.00 -
16.00  20.00
65.00 -
150.00  160.00
1400.00 1400.00



Parliament of India (11th Lok Sabha) 450.00 450.00
Parliament of India (12th Lok Sabha) 450.00 450.00
Parllamentary Privileges-Court Cases 200.00 —
President’'s Rule in the States and Union Territories (7th Ed) 140.00 140.00
Presidential Addresses to Parliament 1400.00 1400.00
Presidential Ordinances (1950-96) 80.00 -
Privileges Digest-Digest of Cases (1950-2000)-Vol. | & Il 500.00 -
Rules of Procedure and Conduct of Business in Lok Sabha
(Eleventh Edition) 80.00 80.00
Sir Speaks-Selected Speeches of Manohar Joshi 800.00 800.00
Speakers of Lok Sabha 250.00 250.00
Speaker Rules 600.00 -
The Constitution and Constituent Assembly (Some
Selected Speeches) 50.00 -—_
The Speaker and the Deputy Speaker-Procedure for
Election and Removal 35.00 35.00
The Speaker Speaks: Selected Speeches of Speaker Balayogi 800.00 800.00
Unparliamentary Expressions 850.00 -—
Who's Who (11th Lok Sabha) 700.00 700.00
Who's Who (12th Lok Sabha) 900.00 900.00
Who's Who (13th Lok Sabha) 900.00 ©00.00
Who's Who (14th Lok Sabha) 1650.00 1650.00
Women Parllamentarians in India 1275.00 1275.00
EMINENT PARLIAMENTARIANS MONOGRAPH SERIES
Dr. Lanka Sundaram 50.00 30.00
Bhupesh Gupta 50.00 30.00
Dr. B.R. Ambedkar 50.00 30.00
Dr. Chintaman D. Deshmukh 50.00 30.00
Dr. Rajendra Prasad 50.00 30.00
Dr. Syama Prasad Mookerjee 50.00 30.00
Jalsukh Lal Hathi 50.00 30.00
M.A. Ayyangar 5§0.00 30.00
Panampilli Govinda Menon 50.00 30.00
Pandit Mukut Behari Lal Bhargava 60.00 60.00
Pandit Nilakantha Das §0.00 30.00
Raj Kumari Amrit Kaur 50.00 30.00
S.M. Joshi 60.00 30.00
Sheikh Mohammad Abdullah 50.00 80.00
V.K. Krishna Menon 60.00 30.00
PERIODICALS
. PRICE
Per Annual

copy Subs.
English
The Journal of Parliamentary Information (Quarterly) 120.00 350.00
Digest of Legislative and Constitutional Cases (Quarterly) 50.00 160.00
Digest of Central Acts (Quarterly) §0.00 160.00
Privileges Digest (Annual) 50.00 50.00
Hindi
Sansadiya Patrika (Quarterly) 100.00 320.00
Kendriya Adhiniyam Sar (Quarterly) 5§0.00 160.00



THE COMMONWEALTH PARLIAMENTARY

ASSOCIATION RANGE
Distinctive Commonwealth Parliamentary Products
for Members and Officials of the CPA

The following exclusive CPA Range may be purchased through your local CPA
Branch Secretary. Orders accompanied by payment in Sterling can be forwarded by the
Secretary to CPA Headquarters in London. (All prices include postage and packing. Add 15
per cent for air mail.)

Pound Sterling uss

PULLOVER 37.00 60.00
TIE 8.00 12.00
LADIES SILK SCARF 10.00 15.00
LADIES BROOCH 5.00 8.00
FLAG BADGES 1.00 1.50
CUFFLINKS 5.00 8.00
ROLLER BALL PEN 3.00 5.00
BALL PEN 2.00 3.00
CROSS BALL PEN 25.00 40.00
WATERMAN FOUNTAIN PEN 50.00 80.00
CPAVIDEO 15.00 25.00
JOURNAL BINDER 5.00 8.00
CPA PLAQUES

Presentation size 10.00 15.00

Regular size 5.00 8.00
CPA FLAGS

Full size 50.00 80.00

Table size 3.00 5.00
BOOKS

Office of the Speaker 10.00 15.00

The Parilamentarian 8.00 12.00

A Guide for Election Observers 7.50 12.00

Strengthening Democracy 15.00 25.00

Parliament and the People 17.50 28.00

Name Branch

Address
ORDERS

(Please specify, as necessary, Standard or Anniversary, Badge, Pullover colour
and size, Tie colour)

tem1____ Quantity e Total
item 2 Quantity L Total
tem3________ Quantity ° Total

Quantity (] Total

item 4




